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F D CONSTRUCTION OF RESIDENTIAL MULTI-STORYED
BUILDINGS OF BLOCKS A1TO A18; DOUBLE BF + GF+18 FLOORS
BLOCKS BITOS 8 DOUBLE BF + GF+18 FLOORS BLOCKS B1TO8 8;
DOUBLE BF + GF+16 FLOORS, CLUB HOUSE BE+GF AT MOUNT-
POOMAMALEE ROAD, CHENNAI - 800116

1
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mm_m.Am.m.mmwnmmm
4513 ASIAAASIAB, 4611 A2 ABTD ATHE 4800 ABITE AB2 483, 484 4311
4872, 4973,50/1A,501 B, 5062, 5043, 5014, 511 A, 51181 51483 51/1C1,
STMCIE1MD,51/1E 521 8212 53 5418 OF AYYAPPANTHANGAL
VILLAGE SRIPERUMPUDUR TALUK. KANCHIPURAM DISTRICT.
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Add Prestige to your life

To, - | |  Date: 06.06.2014 -
The Director . '
Ministry of Environment and Forests
Regional Office (Southern Zonc)
Kendriya Sadan, 4" Floor, E&F Wings
Koramangala, Bangalore — 560 034

Dear Six,

Sub: Submission of Six Monthly Monitoring Rmmi*t - Read. }
Ref: Environmental Clearance. Lt. No. SEIAA/F430/2011-1A.111, dt: 16.10,2012,

We wish to inform you that we have obtained Environmental Clearance for Proposed
Residential building at Ayyappanthangal Village, Sriperumbudur Taluk, Kancheepuram:
District Tamil Nadu. As per the conditions stipulated in the environmental clearance, we are
submitting herewith the Six Monthly Monitoring Report (hard & soft copy) for the period of
October 2013 to March 2014. The receipt of this report may kindly be acknowledged.

Thanking you.

Yours truly
For Prestige Estates Projects Pvt. Litd.,

éfég//zy/f«

mff ‘ Fmots@?
. e ﬁxmﬁﬁt&
' 7
(:\\° o resgionat w?ﬁgéng
¢ 2 ante & 1 WA g
Stephen Daniel, et i Floot, Ko 7

XY Ty a Ba .
Sr.VP-Projects *"’“G%; SANGALORE « 56y <

Enclosure: Six Monthly Menitoring Report (Hard Copy & Soff Copy in CD),

. \..
Prestige Estates Projects Lad,, Citi Towers, 7th Floor, 117, Thiagaraja Road, T. Nagar, Chennai - 600 017
‘Phone ¢ +9] 44 28154088, 28154090 Fax :-+91 44 28154089

Corporate & Registered Office 1
Prwnge Estates Projects Ltd., “The Falcon House', No. 1, Main Guard Cross Road, Ban&alme 560:001,
Phone 491 80 25591080 Fax: 491 80 25591945 H- mml propertxes@vml com www.prestigeconstructions.com



Prestige

Add Prestige to yoiir life

To, - ; Date: 17.12.2014
The Director ; e :
Ministry of Environment and Forests :

Regional Office (Southern Zone)
No.34, Cathedral Garden Road,
Nungambakkam, Chennai — 600 034

I)r:-:.aif Sirs ;
Sub: Submission ‘ofiﬁ«}ix Monthly Monitoring 'Rﬁb;‘)’()i*t ~ Regd. R , ,
Ref: Environmental Clearance. Lt. No. SETAA/F430/2011-TAJIL dt: 16.10.2012.

We wish to inform you that 'we have obiained Environmental Clearance for Proposed. -
Residential building at Ayyappanthangal Village, Sriperumbudur Taluk, Kancheepuram
District Tamil Nadu. As.per the conditions stipulated in the environmental clearance, we are
submitting herewith the Six Monthly Monitoring Report (hard & soft copy) for the period of
April 2014 to September 2014, The receipt of this l'ép<'3rt may kindly be acknowledged.

Thanking you,
Yours truly,
‘ajects Pvt, Lid,,

it

For Prestige Fstates |

N

Stephen Daniel,
Head Business Operations-Tamil Nadu

Prestige Estates Projects Lud., Citi Towers, 7th Floor, 117, Thisgaraja Road, T, Magar, Chennai - 600 017
: Phone : #9144 28154088, 28154090 Fax: +91 44 28154089

‘ Corporate & Registered Office
* Prestige Estates Projeets Ltd,, “The Falcon House', No. 1, Main Guard Crass Road, Bangalore - 560 001,
Phone : +91 8025591080 Fax : 491 80 25591945 E-mail : propertics@vsnl.com www,prestigeconstructions.com
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Add Prcstxge toyour life.

o = | T June 03, 2015

The Director
inistry. of l&nvxromnent, Forests and Climate C “‘hange (MoEF & C(l)
{) fhc(, (ésouthu n Eastern Lom)

Rﬁ%f;ld@ntldl buﬂdmg al Ayvappanthang,al Vlllag:,e, Sl 1pummbudu1 Idluk Kanchccpuz am.
District Tamil Nadu. As per the conditions stipulated in the environmental cleavance, we are

submﬁtmgv herewith the Six Monthly antormg Report (hard & soft copy)for the period of
October 2014 to March 2015, The receipt of this report may kindly be acknowledged. '

Thanking you,
Yours truly,
For Prestige Estates Progwts Ltd.,
Nl
Stephen Daniel,
Sr. VP-Projects

Enclosure: Six Monthly Monitoring Report (Hard Copy & Sofi Copy-in CD),

Prestige Estates Projects Ltd., Top floor, Prestige Polygon, No.471, Anna Salai, Nandanam, Chennai 600035,
Phone : +91 44 42924000 Fax -+91 44 42924099

Corporate & Registered Office
Prestige Estates Projects Ltd,, *The Faleon House’, No. 1, Main Guard Cross Road, Bangalore - 560-001.
Ph- e ++61 80 2%59 B80 Pax: +9] 80 25%9194‘5 www.prestigeconstinetions.com




Prest pge

Add Prestxge 0 vour life

December 03, 2015

To,

The Director

i’.\"lfn_iéif%* of Environment, Forests and Climate Change (MoEF & CC)
ice (Southern E a.stu n A(Lmu)

Regiona
No.34, O athedm[ Garden Rcmd
Nungambakkam, Chennai — 600 034

Dear Sir,

Sub: Submission of Six Monthly Monitoring Report— Regd.
Ref: Environmental Clearance. Lt. No. SEIAA/F430/2011-1A.J11 dt 16.10. 2012

We wish to inform you that we have obtained Environmental Clearance for Pymposeci
Residential building at Ayyappanthangal Village, Sriperumbudur Taluk, Kancheepuram
District Tamil Nadu. As per the conditions stipulated in the environmental c]ear;n.c-eﬁ.,nmre are
sul,smitti;ng herewith the Six Monthly Monitoring Report (hard & soft copy) for the pertod of
April 2015 to September 2015. The receipt of this report may kindly be acknowledged.

Thanking you.

Yours truly
For E"mstige E

Name: S

Dcmgnwon&‘;‘} “Vice President

Maobile No:9940017308

Landline No:044-42924000

Email ID:stephen@prestigeconstructions.com

Enclosure: Six Monthly Monitoving Report (Hard Copy & Sofi Copy in CD).

Prestige Estates Projects Lid., Top Floor, Prestige Polygon, No: 471, Anna-Salai, Nandanany, Chennai - 600035
Tel @ +91 44 42924000 Fax : +91 44 42924089

Corporate & Registered Office
Prestige Egtates Projects Lid., *The Falcon House’, Na. 1, Main Guard Cross Road, Bangalor& 560-001.
Phone: +91'80.25591080 Fax : +91 80 2‘759194‘5 www, prastigeconstructions.com



Add Prestige.to your life

To, Date: 23.07.2016
The Director

Ministry of Environment, Forests and Climate Change (Molll & CC)-

Regional Office (Southern Eastern Zone)

No.34, Cathedral Garden Road,

Nungambakkam, Chennai — 600034

Dear Sir, ’ . s

Sub: Submission of Six Monthly Monitoring Report —~ Regd.
Ref: Environmental Clearance. Lt. No. SEIAA/F430/2011-TAJII dt: 16.10.2012.

We wish to inform you that we have obtained Environmental Clearance for Proposed
Residential building at Ayyappanthangal Village, Sriperumbudur Taluk, Kancheepuram.
Distriét Tamil Nadu. As per the conditions stipulated in the Environmental Clearance, we are
submitting herewith the Six Monthly Monitoring Report (hard & soft copy) for the period of
October 2015 to March 2016. The receipt of this report may kindly be acknowledged.

T I

Thanking you.

Yours truly ;
For Prestige Esta rojects Lid.,
x,;;;:{zj\,\x\ » jf;*m:mwmw .

Qb

Stephen Daniel,
Sr.VP-Projects

Enclosure; Six Monthly Mowitoring Report (Hard Copy & Soft Copy in CD).

Prostige Estales Projecis L., Top Floor, Prestige Polygon, No; 471, Anna Salai, Nandanam, Chenpai- 600035
Tel +21 44 42924000 Fax : +81 44 42924099

Corgorate & Registered Office:
Prestige Estates Projects Lad,, “The Falcon House®, No, 1, Main Guard Cross Road, Bangalore - 560 601,
Phone : +91 80 25591080 Fax < +91 §0 25591945 www.prestigeconstructions.com




Add Prestige so your life

To, . 27" December 2016
The Birector ‘

Ministry of Environment, Forests and Climate Change (Molu}f & CC)

Regional Office (Southern Lastern Zonc)

No.34, Cathedral Garden Road,

Nungambakkam, Chennai — 600 034

Dear Sir,

Sub: Submission of Six Monthly Monitoring Report — Regd.
Ref: Environmental Clearance. Lt. No. SEIAA/F430/2011-TAIYT dt: 16.10.2012.

We wish to inform you that we have obtained Environmental Clearance for Proposed
Residential building at Ayyappanthangal Village, Sriperumbudur Taluk, Kancheepuram
District Tamil Nadu. As per the conditions stipulated in the Environmental Clearance, we arc
submlttmv hcmwﬂh the Six Momh y Momioung Ru])&)xt ( 1ard & soft: copy) ior the period of

Thanking you.
Yours truly
For Prestizge Estates /Ey{hmt‘s Litd.,

\N{%\\w

Stephen Daniel,
Sr. VP-Prajects

Enclosure: Six Monthly Monitoring Report (Hard Copy. & Soft Copy in CD).

Prestige Estates Projects Lad., Top Floor, Prestige Polygon, No 471, Anna Salai; Nandanam, Chennal - 600035
Tel | 491 44 42924000 Fax : +91 44 42924099

Corporate & Reglstered Oifice :
Prestige Hatates Frojects Lid., “The Falcon House®, No, 1, Main Guard Cross Road, Bangalore - 560 001.
Phone ; +91 R0 2;‘?91()8() Fax 191 80 14591‘)45 www.prestigeconstructions.com
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Add Prestige to your life

To, Date: 21.06.2017
The Director

Ministry of Environment, Forests and Climate Change (MoEF & CC)

Regional Office (Southern Eastern Zone)

No.34, Cathedral Garden Road,

Nungamhbakkam, Chennai — 600 034

Dear Sir,

Sub: Submission of Six Monthly Monitoring Report - Regd.
Ref: Environmental Clearance. Li. No. SEIAA/F430/2011-TAII1 dt: 16.10.2012,

We wish to inform you that we have obtained Environmental Clearance for Proposed
Residential building at. Ayyappanthangal Village, Sriperumbudur Taluk, Kancheepuram
District Tamil Nadu. As per the conditions stipulated in the Environmental Clearance, we are
submitting herewith the Six Monthly Monitoring Report (hard & soft copy) for the period of
October 2016 — March 2017. The receipt of this report may kindly be acknowledged.

s e e RO Nt SR

Thanking you.
Yours truly

For Prestige Kstates P ﬁﬁtis Lid.,

¥
N

e
Stephen\i%aniel,
Head Business Operations-TN

inclosure: Siv Monthly Monitoring Report (Hard Copy & Soft Copy in CD),

Prestige states Projects Ltd., Top Floor, Prestige Polygon, No: 471, Anna Salai, Nandanam, Chennai ~ 600035
Tel : 491 44 42924000 Fax 2 +91 44 42924099
Corporate & Registored Office ¢

Prestige Estates Projects Ltd,, “The Falcon House’, No. |, Main Guard Cross Read, Bangalore - 560 001
Phone : #9180 75591080 Fax  +91 8125591945 www.prestigecunstructiong.com




Add Prestige to your life

To, _ 27" December 2017
The Director

Ministry of Environment, Forests and Climate Change (MoEF & CCY

Regional Office (Southern Eastern Zone)

No.34, Cathedral Garden Road,

Nungambakkam, Chennai — 600 034

Dear Sir,

Sub: Submission of Six Monthly Monitoring Report — Regd.
Ref: Environmental Clearance. Lt No. SETAA/F430/2011-TA T df: 16.10.2012.

We wish to inform you that we have obtained Environmental Clearance for Proposed
Residential building at Ayyappanthangal Village, Sriperumbudur Taluk, Kancheepuram
District Tamil Nadu. As per the conditions stipulated in the Environmental Clearance, we arc
submitting herewith the Six Monthly Monitoring R\.eport (hard & soft copy) for the period of
April 2017 - September 2017. The réceipt of this report may kindly be acknowledged.

Thanking you,
Yours truly,

For Prestige Estates Projects Lid.,

L
fﬂwim LA

AA / 7 f”@ W/

Jai _(xarn

VP-Business Operatimls
§ % m {&&L‘.&é?“ﬁ%ﬁifﬁ«iﬁéiﬁfﬁz-xﬁi}fi‘

Enclosure: Six Monthly Monitoring Report (Hard Cony & Soft Copy in CD).

Prestige Kstates Projects Lid., “Top Floor, Prestige Polygon, No: 471, Anna Salsd, Nandanam, Chennai - 600035
Tel : +91 44 42924000 Fax « +91 44 42924099
Clorporate & Registored Office 1
Prestige Bstates Projects Lad,, *The Faloon House’, No. 1, Main Guard Cross Road, Bangalore~:560 001
Phone :-+91 B0.25591080 Fax ++971 80 25591945 www.prestigeconsiructionsicom
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Add Prestige toyour life.

To, 20" June 2018
The Director

Ministry of Environment, Forests and Climate Change (MoER & CC)

Regional Office (Southern Eastern Zone)

No,34, Cathedral Garden Road,

Nungambukkam, Chennai — 600 034

Dear Sir,

Sub: Submission of Six Monthly Monitoring Report — Regd.
Ref: Kavironmental Clearance, Lt. No. SEIAA/F430/2011-IA U1 dt: 1619, 2(}12

We wish to inform you that we have obtained Environmental Clearance for Proposed
Residential building “Prestige Bellavista” at Ayyappanthangal Village, Sriperumbudur Taluk,
Kancheepuram District Tamil Nadu. As per the conditions stipulated in the Environmental
Clearance, we are submitting herewith the Six Monthly Monitoring Report (hard & soft copy)

for the period of October 2017 ~ March 2018, The receipt of this report may kindly be

acknowledged.

Thanking you.
Yours truly

For Prestige Kstates Projects-Litd., '

M.S.Jai Ganedh,
Head Business Operations-

Enclosure; Six Monthly Monitoring Report (Hard Copy & Soft Copy in . CD).

NMavnz ., &, Bolagroun. dein
Deagippatio: See WA Erecndive Masrvlem ot
’ Sy 4 7
M eroite o, s A6OPTALY 74
: b3 G 4000
AW&N f’da. v 04—
fm wif 1 B ecdectdagiin dvis & YA f’zggr{,_, Lovig huckeng « (8 o

Prestipe Estates Projects Ld., "Top Flooy, Prestige Polygon, Moy 471, Anna Salai, Nandanam, Chenpai - 600035
Tel: +91 44 42924000 Fax ; +91 44 42874000

Coyporate & Registered Otfice s
Prestige Evtates Projects Lid., “The Falcon House', No: 1, Mair Guard Cross Road, Bangalore - 560 604,
Phone -+ B0 25591080 Fux 491 80 1‘3‘591‘34‘5 www.prestigeconstructiong.com

pd
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Add Prestige o your lifs

To, 31 December 2018
The Director

Ministry of Environment, Forests and Climate Change (MoEF & CC)

Regional Office (Southern Eastern Zone}

No.34, Cathedral Garden Road,

Nungambakkanm, Chennai - 600 034

Diear Siy,

Sub: Submission of Six Monthly Monitoring Report ~ Repd,
Relt Eovironmental Clearance., Lt No, SEIAA/F430/2011- 1A 1 46 16.10.2012,

We wish to inform you that we have obtained Environmental Clearance for Proposed
Residential building at Ayyappanthangal Village, Sriperumbudur Taluk, Kancheepuram
District Tamil Nadu. Ag per the conditions stipulated in the Environmental Cleavance, we arg
submitting herewith the Six Monthly Monitoring Report (hard & soft copy) for the period of
April 2018 ~ September 2018, The receipt of this repart may kindly be acknowledged.

Thanking you. -

Yours truly

For Prestige EstatesProjects Lid., .
P

ot

e
w5

= g G o
i » ,,,,Wﬂ”

S

Authorised Bignatory

Fnclosure: Six Monthly z’%@niwrmg Report (Hord Copy & Soft Copy in (D),

Prestige Lstuies Projoets Lid., Top Floor, Prestige Polygon, No: 471, Amna Salai, Nandanarn, Chennai - 600035
Tel: 491 44 42934000 Fax 1 +91 44 42924099

Corporate & Repistered Oflice _
Prostipe Betates Projects Lid, “The Falvon Howse’, No. 1, Main Guard Cross Road, Bangalore - 560 001,
Phone ;+01 80 25591080 Fux: +91 B0 25891045 www prestigeconstruetions com
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Add Prestige 1o your life

To, ' 27" June, 2019
The Director

Ministry of Envirenment, Forests and Climate Chaunge (MoEF & CC)

Regional Office (Southern Eastern Zone)

No.34, Cathedral Garden Road,

Nungambakkam, Chennai — 600 034

Dear Sir,

Sub: Submission of Six Monthly Monitoring Report — Regd.
Ref: Environmental Clearance. L. No. SEIAA/F430/2011-1A I di: 16.10.2012.

We wish to inform you that we have obtained Environmental Clearance for Proposed
Residential building at Ayyappanthangal Village, Sriperumbudur Taluk, Kancheepuram
Distriet Tamil Nadu. As per the conditions stipulated in the Environmental Clearance, we are
submitting herewith the Six Monthly Monitoring Report (hard & soft copy) for the period of
October 2018 — March 2019. 'The receipt of this report may kindly be acknowledged.

Thanking you,
Yours truly,
For Prestige j. $ta tefa Projects Ltd.,

//

- /’?

Au‘thorwu‘fgxgmtuw

Name: Nagaraj. C

Desigpation: Sr. VP Busingss Operations
Mobile No: 7338833155

Landline No: 044 - 42924000

Email 1D: nagarai.c@prestigeconstructions.com

\._\’3%

Enclosure: Siv Monthly Monitoring Report (Hard € opy & Soft Copy in CD),

Prestige Katates Projects Led., Top Floor, Prestige Polygon, No: 471, Anna Salai, Nandanam, Chennai— 600035
k Tel : 191 44 42924000 Fax » 491 44 42924099

Corporate & Registered Oifice
Py M(,ig,,ﬁ Estates R‘m;uh Lid., *The Falcon House’, Mo, 1, Main Guard Cross Road, Bangalore - 560 01,
Phone | +91 80.25591080 Fax : +91 80 25591945 www.prestigeconstructions.com
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Kavitha M
“‘i HR

From; Balachandran S

Sent: Thursday, January 28, 2021 15:03

To: eccompliance-tn@gov.in

Cc: Ravi chandran; Sakthivel T; Veerasigamani N; Nagaraj C; pc2@ecoservices.in

Subject: Prestige Bellavista_Submission of Six Monthly Compliance Report (Apri* = i) t Sep
2020)_rev

Attachments: Test report_bella vista.pdf; Six Month Mointering Report.pdf

Importance: High

Dear Sir / Madam,

Ref: Environmental Clearance. 1.t. No. SEIAA/F430/2011-1A. 111 dt: 16.10.2012.

We wish to inform you that we have obtained Environmental Clearance for Residential building at Ayy%pa,ntlw
Village, Sriperumbudur Taluk, Kancheepuram District Tamil Nadu. As per the conditions stiph.iacd i
Environmental Clearance and directions published by Regional Office of MoEF&CC, Chennai, we are ¢
herewith the Six Monthly Monitoring Report (soft copy) for the period of April 2020 — September 2020.

The receipt of this report via email may kindly be acknowledged.

Regards

Balachandran S

Asst. Manager — Electrical
PPMS - Chennai

Mobile Number # 9600125474
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Arunmuthu

From: Nagaraj C <nagaraj.c@prestigeconstructions.com>

Sent: Wednesday, June 30, 2021 12:49 PM

To: eccompliance-tn@gov.in

Subject: REG: Prestige Estates Projects Ltd. (Prestige Bella Vista)- Six Monthly Compliance
Report

Attachments: MOEF &CC-Covering letter.pdf; Test Report.pdf; Six monthly monitoring report.pdf

Dear Sir / Madam,

We wish to inform you that we have obtained Environmental Clearance for our Residential Building
Complex “Prestige Bella Vista” at Ayyappanthangal Village, Sriperumbudhur Taluk, Kancheepuram
District, Tamil Nadu. As per the conditions stipulated in the Environmental Clearance, we are submitting
herewith the Six Monthly Monitoring Report (soft copy) for the period of October 2020 to March 2021. The
receipt of this letter & report via email may kindly be acknowledged.

The receipt of this letter along with the above said report may kindly be acknowledged.

Regards
C. Nagaraj
Sr.VP — Bussiness Operations -TN
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By Registered Post with Acknowledgement Due
(This document contains 7 Pages)

—
o] 2’ E"Q

I

b\ 1T 4
|

TAMILNADU POLLUTION CONTROL BOARD

CONSENT ORDER NO: 6202 DATED: 28.06.2013
Proceedings No. : T1 1ITNPC§IF.‘1 8722/0LISPR IWI2013 dated: 28.06.2013

Sub: Tamil Nadu Pollution Control Board - CONSENT FOR ESTABLISHMENT -
M/S. PRESTIGE BELLA VISTA, S. F. No. 111, 1/2, 2, 31, 2, 3, 511, 8/2A,
S50MA, 1B2, 3, 4 etc, Ayyappan Thangal Village, Sriperumbudur
Taluk, Kancheepuram District - For the establishment or take steps to establish
the industry under Section 25 of the Water {Prevention and Control of
Pollution) Act, 1974 as amended in 1 988 (Central Act 53 of 1988) - Reg.

Ref: 1 YourAppIrcatronNo CC16856dated 29 04 2013
2. DEELR. No. : F. SPR165610LIDEE ISPR 12013dated 30.05.2013.
3. Board's resolution TSC meeting item No.84-26 dated: 19.06.2013.

Fdededekidekde

Consent to establish .or take steps to. establlsh is, hereby granted under Section 25 of the
Water (Prevention and Control of Pollut[on) Act 1974 as, amended m 1988 (Centrai Act 53 of

1988) (hereinafter referred t6 as ‘The Act) and the ,u es and*Orders made there under to

The fsger]ior,;\/iceuPreeiderit,‘f-, .

(hereinafter referred to as 'The Applicant’) authorizing him to establish or take steps to

establish the industry in the site mentioned betow:

|
i

S.F. No.1/1,1/2, 2, 311, 3/2, 3/3, 5/1, 8/2A,
50/1A, 1B2, 3, 4 etc

Ayyappan Thangal Village

Sriperumbudur Taluk

Kancheepuram District
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TAMILNADU POLLUTION CONTROL BOARD

This Consent to establish is valid for two years or till the industry obtains consent to
operate under Séction 25 of the Water (Prevention and Control of Pollution) Act, 1974, as
amended in 1988 whichever is earlier subject to,special and general conditions enclosed.

Sdf-xxxxx
Chairman

To

The Senior Vice President,
/S. PRESTIGE BELLA V|STA QF‘

M/s Prestige Estates PrOJects pvtitd,
City Towers, 7" Floor, = . ,
117, Thlagavaja Road, T Nagar
Chennai — 17.

Copy to

1. The District Enwronmental Engmeer
Tamil Nadu Pol!utlon Control Board .- - . .-
Chennai. rn e -

2. The Commmissioner. -~~~ =~ oo
Kundrathur Panchayat nion -
Sriperumbudur-Tal Co
Kancheepuram Dis

3. BMS

4. Technical File

/IForwarded by order//

POLLUTION PREVENTION PAYS
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TAMILNADYL POLLUTIAN, SONIROL BOARD

1. This consent to establish is valid for establishing the facility for the manufacture of

products/byproducts (Col. 2} at the rate (Col. 3) mentioned below. Any change in the
product/byproduct and its quantity has to be brought to the notice of the Board and

fresh consent has to be obtained.

Sl. No. Description Quantity
a Main Products manufactured:
1. Construction of Residential apartment.in the total

land area of 100199sqm with total built up area 458341 sgqm
458341sqm . Sl L

comprising of 33 blocks in 20 tower of resrdenttal
,;block of. club

house, Each tower havmg 2 basement Plus R ;

buildings with two basements a

ground plus16ﬂ00r

2. This consent to-establish s, valid for establlshlng the fagility-with. the below mentioned
outlets for the dlscharge of sewageltrade efﬂuent Any change i |n the outlets has to be

brought to the notice of the Board and fresh consent haS?to::be obtamed if necessary.

Outlet |Description of Otitlet Mammum dally -i-;-'Pomt of disposal
No. ‘ ; -d_|_s.eharge-|nk,(il__ s .
1 Sewage 1 ‘ . -48-8;._ Sl Toilet flushing
Sewage 2 T 230 " On Land for Gardening
Sewage 3 358 CMWSSB sewer line (after
approval from CMWSSB)-

3. The unit shall provide Sewage Treatment Plant and /or Effluent Treatment Plant as

indicated below.

Nature of | Sl. Components of ETP Nos. Dimensions
Effluent | No. ' _ ' | (in metres)
(1) (2) (2) | (3) (4)

STP to the capacity of 240 KLD, 450 KLD and 860 KLD is proposed to be
constructed in 3 locations. Details of companent is enclosed as annexure.

Trade Effluent - Type of ETP : Not Applicable
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TAMILNADU POLLUTION CONTROL BOARD

4. The unit shall comply Wlth the condlt:ons |mposed in Environmental clearance obtained
from State Level Enwronmental Impact assessment Authority of TamilNadu vide their
‘Letter No F.no SEIAA/F430/2011-IA.1I1. Gol, MoEF(IA.ll Division) dated 16™ October
2012, S A

5. The unit shall obtain’ ‘-&“'submjit-NOC:-t'rom"compe'tent authority for ground water
abstraction, | _ o

8. The unit shall provide STPs as Proposed and shall ensure that.thé treated sewage of
488KLD is reused for toilet flushing 230KLD for gardening purpose358 KLD is to be
discharged into the CMWWSB sewer line after getting prior approval{ for which the unit

has to provide underground sewerage Ilne) “

7. The unit shail not discharge the untreatedltreated sewage oufside the premises at any
point of time., — -
8. The unit shall install water meters to record the daliy consumptlon of water and separate

electromagnetic flow meter at the !nlet 'nd outlet of STPs to record actual flows on a daily

basis.
8. The unit shall insta_ll.;:se

10. The STP sludge: shaII befu ed for green beIt development

11.The quality of treated-sewage shali be got analyzed regularly once in a month and report
shall be furnished to TNPGB, = s '

12.The unit shali provrde necessary

'torm water drain in and around the proposed

construction area and enSUre‘ atjthere W|iI not be any water logglng in and around the
proposed constructton T o

13.The unit shall ensure that the hazardous ‘waste (used oil, used batteries), E-waste
generated in the premises are collected properly and disposed only to authorized
recyclers registered with MoEF/CPCB and valid operating license of TNPCB.

14. The domestic solid waste generated shall be properly collected, segregated and the unit
shall provide organic cutfer and carryout composting of the organic waste within the
premises. The Developer should not dispose the organic waste through local body.

15.The plastic waste shall be segregated and disposed through authorised recyclers.

16.Any hazardous waste including biemedical wast‘e shall be disposed off as per applicable
rules & norms with. necessary approval of the TNPCB.

17. The unit shali not clean the STP tanks manually and it should be carried out only by
mechanical system. _

18.The unit shall provide continuous monitoring. system in the STP area for monitoring the

emission of toxic gases such as H2S, CH4 etc.,
POLLUT[ON PREVENTION PAYS
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TAMILNADU POLLUTION CONTROL BOARD

19. Necessary safety equipments, Testing kits, goggles, aprons, gloves, masks, gas detectors
etc., should be made available in STP premises and the same shall be used properly
while carrying out the cleaning operations.

20.In the event of any unpleasant incident/ accident of any kind in the STP area the
proprietor/partner/Director of the unit shall held personally responsible for the incident and
appropriate severe action initiated.

21.For disinfection of treated effluent the unit shall use the UV radiation process.

22.The unit shall plant trees with thick canopy cover in the space to extent possible and shall
have the ornamental shrubs in between them.

23. The Developer shall provide rain water harvesting facumes for all buildings to collect the
rocf run-off. The rain water collected shaII be reused and conserve ground water usage.

. The Developer shall furnlsh a detalled plan of action anng W|th budget aljocatlon for rain
water harvesting. The pIan shall contam area to. be: covered under RWH, volume of water
to be harvested based on the ramfall.,-dat-a. sketch shomng-collectron sump, pipeline

arrangement to reuse, percentage of reductton m_raw water drawl etc and this proposal

shalt be submitted: W|th|n one month to Board )
24. The unit shall develop 25% of the total “area: as green belt.ﬁf';he green beit design along
the periphery of the plot shall achleve attenuatlon factor conf ) mlng ‘to the day and night
noise standards prescnbed for resf en 8l land.u pen: g
be suitably landscaped and covered kw1 __ e

25.Compact Florescent Lamps shall be :

26. Application of solar energy should € ing orporated for "tllumlnat|on of common areas,
lighting for gardens and street lighting in addltlon to provision for solar water heating. A
hybrids system or fully solar system for a portion building shall be provided.

27.Use of glass may be reduced up to 40% to reduce the electricity consumption and load on
air conditioning. High quality double glass with special reflectlng coating in windows shall
be used.

28.Roof should mest prescriptive requirements as per energy conservation building code by
using appropriate thermal insulation material to fuifill requirement.

29.The unit shall coordinate with the local police and workout schemes for the regulating ‘of
the increased traffic flow in the area due to this project. -

30.The unit shall ensure that sufficient parking space is provided within the premises itself for
the anticipated peak traffic and in no case the vehicles of the inmates or visitors be parked

outside the premises or on road sides.
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TAMILNADU POLLUTION CONTROL BOARD

31.The un|t -shali proyide' Ele__ctro Magnetlc '*Eilow._Meter, online continuous monitors to

B me'asureithe, p,arame_te,r_s"Viiz.,p'_H,f "F.o‘ta_l ‘S,uj_sp,_e:nd ed Solids and Dissolved Oxygen at the

inlet and outlet of Sewage Treatment Plant- .and. it shall be connected with CARE Air
Centre, Chennai within three months

Cons’truction phase

32.Ready mixed concrete must be used in building construction.

33. Driving of pre-cast piles must be done using rubber-and wooden pad to reduce noise
level.

34.The site must be provided with. metal c[addlng all along the boundary of the site to
prevent the spreading of dust to nearby areas dunng construction phase.

35.The temporary roads inSIde the snte must be sprlnkled with” water .to control the dust
arising due to movement of vehrcles ' ‘

36.Cutting down trees must be: av0|ded"'" A"’far a "'Tposslble In- case trees are to be cut, new

saplings in 1:2 ratlos (trees cut Saplrngsfp‘iantedr) miistbe planted
37.DG sets tnstalled durlng construct n*actlwty-‘must be provrded W|th necéssary acoustic

measures and exhaust plpe I . ‘
38.Drinking water, sanltatlon and flrst ard faclirtles must be prov1ded within the site for the

labour force employedtdurlng constructlon activrty

39.Child labour must not! be engaged for: onstruct ) ‘or any: other actwrty

40.Provisions shail be made for the housrng of constructron labour within the site with all

necessary. |nfrastructure and facmttes such .as "fuel for cooklng, mobile toilefs, maobile

STP, safe drinking water, Med|cal health care "Creche etc,. The housing may-be in the
focus of temporary structures to be removed after completion of the project.

41.Safety equipments like boots, helmets, safety belts, gloves etc., must be provided for the
workers and best and safe engineering practices must be adopted.

42.Noise level during construction activity must not exceed the standards for commercial
area. | . |

43.The.proponent has to obtain cléarances from other departments as per the prevalent
Acts/ Rules before cornmencing any construction activity in the said premises.

44.This CTE is issued cOnsidering' the "énvironmental angle based on facts and figures
submitted by the proponent in the application and the unit shall separately apply and

obtain for all other licenses from other Government Departments

POLLUTION PREVENTION PAYS
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TAMILNADU POLLUTION CONTROL BOARD
GENERAL CONDITIONS

1. The above c_;onsen't to establish cannot be construed as consent to operate and the unit
shall not commence the operation without obtaining the Consent to operate.

2. The industry shall make a request for grant of consent to operate at least thirty days
before the commissioning of trial production.

3. The unit shall construct compound wall around the boundary of the unit.

4. Samples of water from the wells or any other nearby water sources have to be taken by
the unit and get them analyzed by the Board Laboratory to develop base line data to
assess the existing water quality. . '

5. The unit shall provide an alternaterpower.-SOur'ce along with separate energy rneter for
the Effluent Treatment Plant to ensure continuous operation of the Effluent Treatment
Plant. . !

8. The consent does not authorize or. approve the constructron of any physmal structures or

facilities, or the undertakrng of: any wark: m any natural watercourse

7. Any change in the detar]s furnlshed ln the condltrons has brought to the notice of
the Board and got approved by the Board before obtarnrng--consent to operate under the
said Act. e R s ks

8. The unit has to comply W|th the provrsrons of 'Publlc Lrabrhty zlnsurance Act, 1991 to
provide |mmed|ate “religt \ 10, |
creatures/plants and pr
applicable). _ ;

8. Consent to operate will not beissued:tnles .fche.;—uri' *‘complies.With all the conditions of
consent to establish. Lo

10. In case there is any change in the management, the unit shall inform the change with

relevant documents immediately.

Sdf-xxxxx
Chairman

/[Forwarded by Order//
For Cﬁai{tﬁhﬁﬁ\g

S.K. 01.07.2013
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TAMILNADU POLLUTION CONTROL BOARD

CONSENT ORDER NO.: 6141 DATED: 28.06.2013
Proceedings No. : T11/TNPCB/F.18722/0L/SPR /A/2013 dated: 28.06.2013

Sub: Tamil Nadu Pollution Control Board - CONSENT FOR ESTABLISHMENT —
M/S. PRESTIGE BELLA VISTA, S. F. No. 1/1, 172, 2, 31, 2, 3, 5/1, 8I2A,
50/1A, 1B2, 3, 4 etc, Ayyappan ‘Thangal Village, Sriperumbudur
Taluk, Kancheepuram District - For the establishment or take steps to establish
the industry under Section 21 of the Air (Prevention and Control of Pollution)
Act, 1981, as amended in 1987 (Central Act; 14.0f 1981) - Reg:

Ref: 1.YourApplicationNo. CC16856dated:29.04.2013.
2. DEE I.R. No. : F.SPR1656/OL/DEE /SPR /2013dated: 30.05.2013.
3. Board's resolution TSC meeting item No.84-26 dated: 19.06.2013.

" gk ko

Consent to establish or také 'Steps to establisﬁ'ié'heré.by.g:ran'ted‘:Li"ﬁ_&iér Section 21 of the Air
(Prevention and Gontrol: of Pollution) Act, 1981, as amerided: in’ 1987 and the Rules and

Orders made there under to -

WIS PRESTIGE BELLA VISTA

(hereinafter referred to as 'The Applicant’) authorizing him to establish or take steps to

establish the industry in the site mentioned below:

S.F. No.1/1, 1/2, 2, 31, 3/2, 3/3, 5/1, 8/2A,
50/1A, 1B2, 3, 4 etc

Ayyappan Thangal Village

Sriperumbudur Taluk

Kancheepuram District
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This Co_ns{ent to establlsh is”vali,d,for_qu)fearrs or till the industry ebtains consent to

op.érafe, under Section 21 of the - Air (Prevention and Control of Pollution) Act, 1981, as
amended in 1987 whichever is earlier subject to-special and general conditions enclosed.

Sdl-oooox
Chairman

To

\/?T he Senior Vice President, = O A
M/S. PRESTIGE BELLA V|STA OF

M/s Prestige Estates Prole S
City Towers, 7" Floor, _;
117, Thlagcwaja Road T. Nagar
Chennal -17. : -

Copy to

1. The D|str|ct E_n\nronmental Englneer

4. Technical File

/{Forwarded by order//

POLLUTION PREVENTION PAYS
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TAMILNADU POLLUTION CONTROL BOARD

SPECIAL CONDITIONS

1. This consent to establish is valid for establishing the facllity for the manufacture of
products/byproducts (Col. 2) at the rate (Col 3) mentioned below. Any change in the
product/byproduct and its quantity has to be brought to the notice of the Board and
fresh consent has to be obtained.

SI. No. Description Quantlty
;a_.-___ mwl_ﬁain Products manufactured: I 1
A FConstruction of Residential. apartment in the total land o

area of 100199sgm with fotal built Up area 458341sqmi458341 sqm |
lcompnsmg of 33 bIocks in 20 tower of resndentlal . 5
.bwldmgs with two basements and 1 block of club housei

;Each-tower having 2 basement:plus grpynd:-pluswﬂo)or‘ ?

2. This consent to. estabhsh is. valld for: establlshlng'the facm ith: the below mentioned

emission/noise: sources along W|th the control measures. and/or stack Any change in

the emission sourcelcontrol meésurés/change in stack height ‘has' :to be brought to the

notice of the Board and fresh consent: has ﬁo..be.,obtalne;:l;,_.:f}ngpes,sary.

. SI. . Source of Emission IAPC measures. to be “Pointof | Additional ‘ Maximum |

fNo.: ; prowded D:scharge- facilities to \discharge in
| ' | i

1. 750 KVA- 26 nos each |Acoustic enclosure 53 - E -
|

', . Stack he.'ght be provided:  cubic

! " I'(in metres) . metre/hr. I

!
;hawng with stack [

| b -

3. The unit shall comply with the conditions imposed in Environmental clearance obtained
from State Level Environmental Impact assessment Authority of TamiiNadu vide their
Letter No F.no SEiAAIF430/2011-EA.H[ Gol, MoEF(IA 1l Division) dated 16" Oc:toberr‘
2012,

4, The unit shall obtain & submit NOC from competent authority .for ground water

g abstraction. 7
5. The acoustic enclosures shall be installed at all noise generating equipments such as DG

sets, air conditioning systems, etc and the noise level shall be maintained as per TNPCB

norms
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6 The plastic Waste shall be‘-'segregated 'an'd'disposed throu-gh authorised recyclers.
7. The unit shall develop 25% of: the total area as- green.belt. The green belt design along
‘the penphery of the plot shall achieve: attenuatlon factor conformmg to the day and night
“noise standards prescrlbed for res:dentlal Iand use. The open spaces inside the plot shali
be surtably Iandscaped and covered with vegetatlon of suitable varlety
o Compact Fiorescent Lamps shaH be used 0 as to conserve energy
8. Apphcatron of so!ar _energy should be tncorporated for ilurination of common areas,
lighting for gardens and street llghtlng in ‘addition to provision for solar water heating. A .

hybrids system:or fully:sola : fthe hotel shall be provided.

10.Use of glass may be redu'ced' iup (o] o to educe the electricity consumption and load
on air cOnditiOning.’_;rl__‘-Iigh guality double glass with special reflecting coating in windows
shall be used. R 7  -

11.Roof should meet. ‘ﬁré’s‘é’rip‘ti\ie requiremn per energy conservatron building code by
using approprlate therma nsulatign materiaito fuiﬂﬂ requlrement

12.The unit shall « inat Fol
the increased {

13.The unit shall ens
for the antlcrpate :pea

e nd workout schemes for the regulating of

parked out5|de th

Constructlon 'phase

14. Ready mixed concrete mi onstru

15. Driving of pre-casﬁ-plles musts :;ru'.bB:e'r and-wooden-pad to reduce noise
level'.p | T 7

16. The site must be provided with metal claddirig all along the boundary of the site to prevent
the spreading of dust to near-by areas during construction phase,

17.The tem;ﬁorary roads inside the site must be sprinkled with water to control the dust
arising duie to movemerit of vehicles.

18.Cutting down trees must be avoided as far as possible. In case trees are to be cut, new
saplingsin 1 '2-'rat‘ios :(trees -cut"'-Saplihgsplanted) must be planted.

19 DG sets installed durlng construction activity must be provided with necessary acoustic
measures and exhaust prpe

20. Drinking water sanrtatlon and flrst ald facriltres must be provided within the site for the
labour force employed .during cqr_rstrucﬁtrpn activity.

21.Child labour must not be engaged for construction or any other activity.

| POLLUTION PREVENTION PAYS
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TAMILNADU POLLUTION CONTROL BOARD

22.Provisions shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fue! for cooking, mobile toilets, robile STP,
safe drinking water, Medical health care, Creche etc,. The housing may be in the focus of
temporary structures to be removed after completion of the project.

23. Safety equipments like boots, helmets, safety belts, gloves etc., must be provided for the
workers and best and safe engineering practices must be adopted.

24.Noise level during construction activity must not exceed the standards for commercial
area. ' | _

25.The proponent has to obtain c]e_a'rances,;f;qrp-g,thgr,:dep,qrtments as per the prevalent Acts
/ Rules before commencing any constructlonactlwtyln the said premises.

This CTE is issued considering theenv

mental angle based on facts and figures
submitted by the proponerit in the appllc N and the unit'shall separately apply and

obtain for all other Iicen"'sés. from cther Go\/érnme'nt_'_‘lje’partmgar?jnt_sg: g

before the commissioning of trialkprod

3. Any Change in the details furni;h‘e'd |n ] e condmonshas to be brought to the notice of
the Board and got approved by the Board, before obtaining consent to operate under the
said Act. o |

4. The unit has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living
creatures/plants and properties while handling and storage of hazardous substances
{wherever applicable).

5. Consent to operate will not be issued unless the unit complies with the conditions pf
consent to establish, ) | 7 | '

6. The unit shall provide adequate water sprinklers for the control of dust ernission during
the loading and unloading of construction material so as to minimize the dust emission.

7. The unit shall provide water sprinklers along the témporary roads inside the premises to

avoid fugitive dust emission during the vehicle movements.
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8. The unit shall develop green.belt of adequate width around the premises
9. In case there is any change in the management, the unit shall inform the change with

relevant documents immediately: - -

Sdf-xxxxx
Chairman

- i orwarded:by-Order//

L

For Chairm 3 3

\-7\07

S5.K. 01.07.2013

POLLUTION PREVENTION PAYS
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Copy of:-
GOVERNMENT OF TAMIL NADU
ABSTRACT

Public Works Department - Effective Management of Ground Water -
Regulations for Management of Ground Water and Issue of No Objection

Certificate / License for Extraction of Ground Water in Tamil Nadu State — Issued

PUBLIC WORKS (R2) DEPARTMENT

G O. (Ms) No. 142 Dated: 23.07.2014.
Jaya, Aadi 7
Thiruvalluvar Aandu, 2045

Read:-

1 G.0O. (Ms.) No. 52, Public Works Department, dated: 2.3.2012

2 From the Chief Engineer, Water Resources Department. State Ground and
Surface Water Resources Data Centre. Letter No OT9/AG-I1V/2013, dated
5.9.2013 and 13.9.2013.

ORDER:

In the Government Order 1st read above, orders were issued approving
the categorization of over-exploited, critical, semi-critical and safe blocks. All the
Over-exploited and-Critical blocks are notified as Category - 'A' - where Stage of
Ground water extraction is 90% and above and all the Semi-critical and Safe
blocks are notified as Category ‘B’ - where Stage of Ground Water extraction is

below 89%. It was also ordered as follows -

(a) No schemes should be formulated in over-exploited and critical blocks
"Notified as - A category blocks". In Semi-Critical and Safe blocks "Notified as -
B category blocks", all the schemes should be formulated through the State
Ground and Surface Water Resources Data Centre of the Water Resources
Department and the Chief Engineer, State Ground and Surface Water
Resources Data Centre, would issue "No Objection Certificate" for Ground Water

Clearance
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(b) Drawal of Ground Water for domestic purpose by individual
household: domestic Infrastructure project (Housing), Government's Drinking
Water Supply Schemes and non - water based industries, (i.e.. the industries
which do not require use of water, either as raw material or for other processing)

are excluded.

(c) The Chief Engineer. State Ground and Surface Water Resources Data
Centre, would issue permit for domestic use of water by these non-water based
Industries by issuing "No Objection Certificate" based on the hydro geological

conditions.

d) Appropriate rain water harvesting and Artificial recharge schemes
should be carried out in the categories viz, Over-exploited, Critical, Semi-Critical
and Safe blocks of Tamil Nadu. While carrying out the above schemes, priority
should be given to marginal quality and bad quality areas so as to avoid further

deterioration.

(e) All the schemes and proposals based on the Ground Water will have
to adhere to the Government Orders and conditions as detailed in the Annexure-

Il to the Government Order 1% read above.

2 In the letters 2" read above, the Chief Engineer, Water Resources
Department, State Ground and Surface Water Resources Data Centre, has
reported that in order to safeguard the groundwater aquifers and sustain the
ground water potential, the State Ground and Surface Water Resources Data
Centre, Water Resources Department, issues No Objection Certificate / Licence
/ Permit for extraction of groundwater by different users and Circulars issued by
him from time to time should also be followed He has also reported that for the
effective management of ground water and environment on water sector and to
maintain the sustainability on ecology, the Chief Engineer, Water Resources
Department, State Ground and Surface Water Resources Data Centre, has
sought for approval of the draft Regulations for Management of Groundwater
and Issue of No Objection Certificate / Licence for extraction of Groundwater in

State of Tamil Nadu suggested by him.
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3 The Government after careful consideration of the proposal of the Chief
Engineer, State Ground and Surface Water Resources Data Centre, Chennai.
have decided to accept it. Accordingly, in furtherance of the orders and
instructions issued in the Government Order first read above, the Government
approve the following Regulations for the Management of Ground Water and
issuance of No Objection Certificate for extraction of Ground Water in Tamil
Nadu. These Orders and Regulations should be scrupulously followed by the

authorities concerned.

REGULATIONS FOR MANAGEMENT OF GROUND WATER AND ISSUE OF
NO OBJECTION CERTIFICATE / LICENCE FOR EXTRACTION OF GROUND
WATER IN TAMIL NADU STATE

In G.O(Ms.) No. 52, Public Works Department, dated 2.3.2012, the
Government of Tamil Nadu have approved the categorization of the Blocks in
Tamil Nadu as Over-Exploited, Critical, Semi-Critical and Safe for ground water
development and notified the same. The categorization will be done periodically
by the Government of Tamil Nadu and will be notified. In continuation of the
orders issued in the said Government Order, the Government issue the following
Regulations for issue of NO OBJECTION CERTIFICATE for extraction and
transportation of ground water. These Regulations will come into force

immediately.

These Regulations extend to the whole of the State of Tamil Nadu except
the areas to which the Chennai Metropolitan Area Ground Water (Regulation)
Act, 1987 extends.

(NThe following Categories are exempted from applying for NO
OBJECTION CERTIFICATE for drawal and transportation of ground water:

(a) Drawal and transportation of ground water for domestic and drinking
purposes for individual houses and housing infrastructure projects limited up to

the Projects with six dwelling units in any area.

(b) Drawal and transportation of ground water for drinking purposes to

educational institutions While issuing No Objection Certificate, theCompetent
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Authority may ensure that water from surface source is not available from
Chennai Metropolitan Water Supply and Sewerage Board. Tamil Nadu Water
Supply and Drainage Board, Local Body or New Tiruppur Area Development

Corporation Limited.

(c) Drawal and transportation of ground water for agricultural and horticultural
purposes in the State of Tamil Nadu. However, the existing spacing norms of
50 metres from unlined canal and 200 metres from river bed and water bodies

will continue

(d) Drawal and transportation of ground water by Local Bodies, Government
Institutions, Government Undertakings for drinking water purposes, subject to

the clearance by the Water Utilisation Committee as per rules inforce

(I) NO OBJECTION CERTIFICATE is required for drawal and transportation

of Ground water for the following Categories:

(1) For drawal and transportation of ground water for Housing Infrastructure

Project with more than six dwelling units.

(2) For drawal and transportation of ground water for all other Infrastructure

Projects buildings

(3) Drawal and transportation of ground water for Industries (However, this will

not apply to the existing Industries)

(4) Water based Industries (i.e., those industries which use water as raw
material like water bottling units, etc.,) are eligible for No Objection Certificate in

Safe and Semi-Critical Blocks only and not in any other category of Blocks

(5) In case of industries, which have already been established and functioning in
Critical and Over-exploited Blocks, keeping in view the investment already made
in plant and machinery, renewal of No Objection Certificate will be done after the
concerned District Collector / Chief Engineer, State Ground and Surface Water
Resources Data Centre, satisfies himself about the provisions of the Artificial
Recharge Scheme Structures to recharge the ground water. While issuing No

Objection Certificate, the Competent Authority may ensure that water from
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surface source is not available from Chennai Metropolitan Water Supply and
Sewerage Board, Tamil Nadu Water Supply and Drainage Board, Local Body or

New Tiruppur Area Development Corporation Limited.
(Ill) NON - PERMISSIBLE CATEGORIES

(1) Drawal and transportation of ground water for Water based industries (i.e.
those industries which use water as raw material) is not permitted from Critical
and Over-exploited Blocks. Hence, water based Industries are not eligible to get

No Objection Certificate in Over-exploited and Critical Blocks.

(2) Highly Polluting Industries (14 types - as categorised by the Tamil Nadu
pollution Control Board) are not eligible to extract ground water within 5km radius
from Cauvery, Pennaiyar, Palar, Vaigai, Thamiraparani and all the major rivers
and tributaries as specified vide G.O.(Ms) No.213,Environment & Forest (EC-I)
Department, dated. 30.3 89.

(3) In coastal areas, proposal for extraction of ground water within 10 km
from the coast (However the distance criteria may be relaxed based on
the geological formation which ensures that the geological formation is not
susceptible for sea water intrusion due to extraction of ground water in that

area)

(4) The areas falling under the Palar Basin Rules, where the spacing
prescribed is not available vide G.O (Ms.) No. 1766, Public Works Department,
dated 31.10 88.

(5) The extraction point falling within 50 meters from the canal are not eligible

for extraction of ground water.

(IV) SUBMISSION OF APPLICATION FOR AVAILING NO OBJECTION
CERTIFICATE:

Four sets of application have to be submitted to the Chief Engineer, State
Ground and Surface Water Resources Data Centre, Chennai. in the prescribed

format only with the following Annexures:
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(1) Attested copy of registered land ownership document in the name of the

applicant (or) lease agreement in the name of the applicant

(2) The latest Encumbrance Certificate showing the name of the applicant for

ascertaining the ownership or lease of the area.

(3) Field Measurement Book Sketch

(4) Not to scale topo sketch showing the location of wells and the industry.
(5) Chitta and Adangal copy

(6) Copy of Electricity Board Card.

(7) The distance between the well proposed for groundwater extraction and
nearest wells and the depth of the wells to be certified by the Revenue Inspector

concerned

(8) The distance between the well proposed for ground water extraction and
nearest surface water body such as tank, canal, stream, river, etc., to be certified

by the Revenue Inspector concerned.

(9) The distance between the well proposed for ground water extraction and the
bank of Palar River (Palar Basin Rules) to be certified by the Revenue Inspector

concerned.

(10) "No Objection Certificate" from the Village Panchayat concerned for the
proposed quantity of ground water extraction and transportation of groundwater,
if any. (The application form and annexures are notified in the website of the
Department and Government) along with the Service Charges as prescribed by

the Government then and there

(V) Conditions for Processing of Application Forms:

The land in which the drawal wells have been proposed by an industry /
organization for issue of No Objection Certificate for drawal of Ground Water
should either be own property of the owner / proprietor of the industry /

organization registered in his name or a leased property taken on lease by the
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owner / proprietor of the industry / organization in his name and duly and
properly registered. No other mode of accessibility or permissibility of Land and
Well will be entailed to claim (or issue of No Objection Certificate to Industry /
organization. The request of the applicant will be processed by the Chief
Engineer, State Ground and Surface Water Resources Data Centre and final
orders on No Objection Certificate / Licence will be issued after adhering to the
Consolidated Guidelines, 2011, dated 28.01.2011. The Chief Engineer, State
Ground and Surface Water Resources Data Centre, is empowered to issue No
Objection Certificate / Licence observing the Regulations and conditions laid
down in the Government Order and guidelines. The Chief Engineer, State
Ground and Surface Water Resources Data Centre, is the authority to issue No
Objection Certificate / Licence by imposing conditions and also empowered to

reject or decline any of the request on technical grounds after scrutiny
(VI)GENERAL CONDITIONS:

(1)Since Ground Water is a State subject, the Tamil Nadu Pollution Control
Board and ISI should issue the permission only after obtaining the licence from

the State Ground and Surface Water Resources Data Centre

(2)The Chief Engineer, State Ground and Surface Water Resources Data
Centre, will examine the proposals case by case, in accordance with the
guidelines issued by the Government and the Chief Engineer, State Ground and
Surface Water Resources Data Centre, is empowered to issue technical

circulars then and there us warranted.

(3) The Chief Engineer, State Ground and Surface Water Resources Data
Centre, should ensure that due to drawal of ground water based on the issue of
No Objection Certificate / Licence for drawal of ground water the categorisation
in the Block / Revenue Firka should not alter its position downwards. Necessary
conditions should be imposed to construct adequate Artificial Recharge
Structures to recharge stipulated quantity of water with respect to drawal of

ground water
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(4)The No Obijection Certificate / licence for drawal of ground water should be
compulsorily renewed every year for the water based Industries and to be

renewed once in three years for the non-water based industries

(5)All the existing Guidelines imposed by the Chief Engineer, State Ground and
Surface Water Resources Data Centre and guidelines issued then and there by

the Government are to be followed by the existing and also proposed users

(BY ORDER OF THE GOVERNOR)

M. SAl KUMAR
PRINCIPAL SECRETARY TO GOVERNMENT
To

The Engineer-in-Chief, Water Resources Department & Chief Engineer
(General). Public Works Department, Chennai-5.

The Chief Engineer, State Ground and Surface Water Resources Data Centre.
Taramani, Chennai-113.

All Regional Chief Engineers

All District Collectors

The Director of Rural Development,Chennai-15.

The General Manager, National Bank for Agriculture and Rural Development,
Chennai-34

The Registrar of Co-operative Societies, Chennai

The Chief Engineer (Agricultural Engineering), Chennai-35.

The Director of Agriculture, Chennai - 5

The Director of Horticulture,Chennai-5.

The Commissioner / Managing Director, Sugar Corporation, Chennai-35.

The Managing Director, Tamil Nadu Water Supply and Drainage Board,
Chennai-5.

The Engineering Director, Tamil Nadu Water Supply and Drainage Board,
Chennai-5.

The Managing Director, Chennai Metropolitan Water Supply and Sewerage
Board, Chennai-2

The Chairman, Tamil Nadu Electricity Board, Chennai-2

The Managing Director. New Tiruppur Area Development Corporation Limited,
Chennai-32
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Copy to:
The Secretary to the Hon'ble Chief Minister, Chennai-9

The Senior Personal Assistant to Hon'ble Minister for Finance & Public Works,
Chennai-9.

The Energy Department, Chennai — 9

The Agriculture Department, Chennai-9

The Revenue Department, Chennai-9

The Environment and Forest Department, Chennai-9

The Municipal Administration and Water Supply Department, Chennai-9
The Rural Development and Panchayat Raj Department, Chennai-9

The Co-operation, Food and Consumer Protection Department, Chennai-9.
The Industries Department, Chennai-9.

The Home (Gl) Department, Chennai-9.

The Bureau of Indian Standards, Southern Regional Office, CIT Campus Road,
Taramani, Chennai 113

SF/SC
I FORWARDED / BY ORDER /I
Sd/-
SECTION OFFICER
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TAMIL NADU POLLUTION CONTROL BOARD

CONSENT ORDER NO. 180427330601 DATED: 26/11/2018.

PROCEEDINGS NO.T2/TNPCB/F.1918SPR/RL //SPR/A/2018 DATED: 26/11/2018

SUB: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE —After CTE -M/s. PRESTIGE
ESTATES PROJECTS LIMITED - PRESTIGE BELLA VISTA-PHASE |, S.F.No. 1/1, 1/2, 2, 3/1,
3/2, 3/3, 5/1, 8/2A, 50/1A, 50/2, 50/3, 50/4, 51/1A(pt), 51/1B1, 51/1B3, 51/1C1, 51/1C3, 51/1D,
51/1E, 52/1, 52/2, 53, 54/1(pt), 35, 42/1, 42/2, 42/3A, 42/3B, 42/4, 42/5, 43/1, 43/2, 44/1A, 44/1B,
44/2, 44/3, 45/1A, 42/1B, 45/2, 45/3, 45/4A, 45/4B, 46/1, 46/2, 46/3, 47/1E, 48/1A, 48/1B, 48/2,
48/3, 48/4, 49/1, 49/2, 49/3, 50/1B, AYYAPPAN THANGAL villageSriperumbudur Taluk and
Kancheepuram District - Consent for operation of the plant and discharge of emissions under
Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as amended in 1987 (Central
Act 14 of 1981) —Issued- Reg.

REF: 1. CTE Proc. No. T1/TNPCB/F.18722/OL/SPR/W& A/2013 dated 28.06.2013
2. Unit's application for CTO dated 31.08.2018
3. IR.No: F.1918SPR/RL/AE (M)/SPR/2018 dated 14/11/2018
4. Minutes of 250th CCC meetig held on 15.11.2018 vide agenda item no. 250-22

CONSENT TO OPERATE is hereby granted under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as
amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as “The Act”) and the rules and orders made there under to

VP - Business Operation,
M/s. PRESTIGE ESTATES PROJECTS LIMITED - PRESTIGE BELLA VISTA-PHASE I,

S.FNo.1/1, 1/2, 2, 3/1, 3/2, 3/3, 5/1, 8/2A, 50/1A, 50/2, 50/3, 50/4, 51/1A(pt), 51/1B1, 51/1B3, 51/1C1, 51/1C3,
51/1D, 5V/1E, 52/1, 52/2, 53, 54/1(pt), 35, 42/1, 42/2, 42/3A, 42/3B, 42/4, 42/5, 43/1, 43/2, 44/1A, 44/1B, 44/2, 44/3, 45/1A, 42/1B,
45/2, 45/3, 45/4A, 45/4B, 46/1, 4612, 46/3, 47/1E, 48/1A, 48/1B, 48/2, 48/3, 48/4, 49/1, 49/2, 49/3, 50/1B,

AYYAPPAN THANGAL Village,

Sriperumbudur Taluk,

Kancheepuram District.

Authorizing the occupier to operate the industrial plant in the Air Pollution Control Area as notified by the Government and to
make discharge of emission from the stacks/chimneys.

This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated
under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

This CONSENT isvalid for the period ending March 31, 2020

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai

To

VP - Business Operation,

M/s.PRESTIGE ESTATES PROJECTS LIMITED - PRESTIGE BELLA VISTA-PHASE,
No0.471, Prestige Polygon, 13th Floor, Anna Salai, Nandanam, Chennai,

Pin: 600035

Copy to:

Thisis computer generated order. Signatureisnot required. 1
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1.The Commissioner, KUNDRATHUR-Panchayat Union, Sriperumbudur Taluk, Kancheepuram District .
2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, SRIPERUMBUDUR.

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Chennai.

4. File

Thisis computer generated order. Signatureisnot required. 2
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SPECIAL CONDITIONS

This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the

rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

S.
No.

Description Quantity

Unit

Product Details

Residential Building Complex “Prestige Bella 338361
Vista” Comprising of 25 Blocks in 17 Towers
(Each tower having 2 basements, Ground plus
16 floors) with 2083 Dwelling units & 1 Block of
Club House having Double Basement floor +
Ground floor + 1 floor) with total builtup area
(Phase -I)

Sg.m

This consent to operate is valid for operating the facility with the below mentioned emission/noise
sources along with the control measures and/or stack. Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh
consent/Amendment has to be obtained.

Thisis computer generated order. Signatureisnot required. 3
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Point sour ce emission with stack :

Stack
No.

Point Emission Sour ce

Air pollution
Control measures

Stack height
from Ground
Level inm

Gaseous Discharge
in Nm3/hr

DG Set 725 KVA

Acoustic
enclosures with
stack

53

DG Set 725 KVA

Acoustic
enclosures with
stack

53

DG Set 725 KVA

Acoustic
enclosures with
stack

53

DG Set 600 KVA

Acoustic
enclosures with
stack

53

DG Set 600 KVA

Acoustic
enclosures with
stack

53

DG Set 725 KVA

Acoustic
enclosures with
stack

53

DG Set 725 KVA

Acoustic
enclosures with
stack

53

DG Set 725 KVA

Acoustic
enclosures with
stack

53

DG Set 725 KVA

Wet scrubber with
stack

53

10

DG Set 500 KVA

Acoustic
enclosures with
stack

53

11

DG Set 500 KVA

Acoustic
enclosures with
stack

53

12

DG Set 500 KVA

Acoustic
enclosures with
stack

53

13

DG Set 725 KVA

Acoustic
enclosures with
stack

53

14

DG Set 725 KVA

Acoustic
enclosures with
stack

53

15

DG Set 725 KVA

Acoustic
enclosures with
stack

53

16

DG Set 600 KVA

Acoustic
enclosures with
stack

53

17

DG Set 600 KVA

Acoustic
enclosures with
stack

53

18

DG Set 600 KVA

Acoustic
enclosures with
stack

53

19

DG Set 500 KVA

Acoustic
enclosures with
stack

53

20

DG Set 500 KVA

Acoustic
enclosures with
stack

53

Thisis computer generated order. Signatureisnot required. 4
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[ Fugitive/Noise emission :
S Fugitive or Noise Emission |Typeof emission Control
No. sour ces measur es
1. DG Sets Noise Acoustic
Enclosure
The emission shall not contain constituents in excess of the tolerance limits as laid down hereunder :
Sl.  |Parameter Unit Tolerancelimits Stacks

Annexure enclosed if applicable. -

The Ambient Air in the industrial plant area shall not contain constituents in excess of the tolerance
limits prescribed below.

Sl |Pallutant TimeWeighted |Unit Tolerance Limits
No. Average Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
area Central Govt.)
1 Sulphur Dioxide |Annual microgram/m3 50 20
(SO2) 24 hours microgram/m3 80 80
2. Nitrogen Dioxide | Annual microgram/m3 40 30
(NO2) 24 hours microgram/m3 80 80
3. Particulate Matter | Annual microgram/m3 60 60
(SizeLessthan |24 hours microgram/m3 100 100
10 micro M) or
PM 10
4. Particulate Matter | Annual microgram/m3 40 40
(SizeLessthan |24 hours microgram/m3 60 60
2.5 microM ) or
PM2.5
5. Ozone (0O3) Annual 8 Hours 100 100
24 hours 1 Hour 180 180
Sl |Pallutant TimeWeighted |Unit Tolerance Limits
No. Average Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
area Central Govt.)
6. Lead (Pb) Annual microgram/m3 0.5 0.5
24 hours microgram/m3 1.0 1.0
7. Carbon 8 Hours miligram/m3 02 02
Monoxide (CO) |1 Hour miligram/m3 04 04
8.  |Ammonia(NH3) |Annua microgram/m3 100 100
24 hours microgram/m3 400 400
0. Benzene (C6H6) |Annual microgram/m3 5 5
10. |Benzo(O) Pyrene |Annual nanogram/m3 01 01
BaP
—particulate phase
only
11. |Arsenic (As) Annual nanogram/m3 06 06
12. | Nicke (Ni) Annual nanogram/m3 20 20

The Ambient Noise Level in the industrial plant area shall not exceed the limits prescribed below:

Limitsin L.eg.-dB(A) Day Time Night Time

ResidentialArea 55 45

All units of the Air pollution control measures shall be operated efficiently and continuously so as to
achieve the standards prescribed in SI. No.3 above.

The occupier shall not change or alter quality or quantity or the rate of emission or replace or alter the
air pollution control equipment or change the raw material or manufacturing process resulting in
change in quality and/or quantity of emissions without the previous written permission of the Board.

Thisis computer generated order. Signatureisnot required. 5
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The occupier shall maintain log book regarding the stack monitoring system or operation of the plant
or any other particulars for each of the unit operations of air pollution control systems to reflect the
working condition which shall be furnished for verification of the Board officials during inspection.

The occupier shall at his own cost get the samples of emission/air/noise levels collected and analyzed
by the TNPC Board Laboratory once in every 6 months/once in ayear/periodically for the parameters
as prescribed.

Any upset condition in any of the plants of the factory which is likely to result in increased emissions
and result in violation of the standards mentioned in SI.No.3 shall be reported to the Member
Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned District/Assistant
Environmental Engineer of the Board by e-mail immediately and subsequently by Post with full
details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

Additional Conditions:

1. The unit shall maintain the acoustic enclosures with stacks attached to the DG sets and ensure that
the emission shall satisfy the AAQ/ emission standards prescribed by the Board.
2. The unit shall adhere to the Ambient Noise level standards prescribed by the Board.
3. The unit shall continue to develop green belt al along the periphery of the unit.

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai

Thisis computer generated order. Signature is not required. 6
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47
GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in production quantity and emission.

This Consent is given by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished, in the
application will also be ground for review/variation/revocation of the Consent Order under Section 21
of the Act.

The conditions imposed shall continue in force until revoked under Section 21 of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Air
(Prevention and Control of Pollution) Act, 1981 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Air Pollution Control measures sufficient to ensure continuous operation of all pollution
control equipments to ensure compliance.

The occupier shall provide all facilities to the Board officials for collection of samplesin and around
the factory at any time.

The applicant shall display the flow diagram of the sources of emission and pollution control systems
provided at the site.

The liquid effluent arising out of the operation of the air pollution control equipment shall also be
treated in a manner and to the satisfaction of standards prescribed by the Board in accordance with the
provisions of Water (Prevention and Control of Pollution) Act, 1974 as amended.

The air pollution control equipments, location of inspection chambers and sampling port holes shall be
made easily accessible at all time.

In case of any episodal discharge of emission, the industry shall take immediate action to bring down
the emission within the limits prescribed by the Board.

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as aresult of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary al or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981, as
amended in Form-1 alongwith relevant documents of change of management immediately and get the
necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.

The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai

** This consent order is computer generated by OCMMS of TNPCB and no signature is needed* *

Thisis computer generated order. Signatureis not required. 7
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TAMIL NADU POLLUTION CONTROL BOARD
CONSENT ORDER NO. 180417330601 DATED: 26/11/2018.

PROCEEDINGS NO.T2/TNPCB/F.1918SPR/RL/SPR/W/2018 DATED: 26/11/2018

SUB: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE —After CTE -M/s. PRESTIGE
ESTATES PROJECTS LIMITED - PRESTIGE BELLA VISTA-PHASE |, S.F.No. 1/1, 1/2, 2, 3/1,
3/2, 3/3, 5/1, 8/2A, 50/1A, 50/2, 50/3, 50/4, 51/1A(pt), 51/1B1, 51/1B3, 51/1C1, 51/1C3, 51/1D,
51/1E, 52/1, 52/2, 53, 54/1(pt), 35, 42/1, 42/2, 42/3A, 42/3B, 42/4, 42/5, 43/1, 43/2, 44/1A, 44/1B,
44/2, 44/3, 45/1A, 42/1B, 45/2, 45/3, 45/4A, 45/4B, 46/1, 46/2, 46/3, 47/1E, 48/1A, 48/1B, 48/2,
48/3, 48/4, 49/1, 49/2, 49/3, 50/1B, AYYAPPAN THANGAL villageSriperumbudur Taluk and
Kancheepuram District - Consent for the operation of the plant and discharge of sewage and/or trade
effluent under Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as amended
in 1988 (Central Act 6 of 1974) — Issued- Reg.

REF: 1. CTE Proc. No. T1/TNPCB/F.18722/OL/SPR/W& A/2013 dated 28.06.2013
2. Unit's application for CTO dated 31.08.2018
3. IR.No: F.1918SPR/RL/AE (M)/SPR/2018 dated 14/11/2018
4. Minutes of 250th CCC meetig held on 15.11.2018 vide agenda item no. 250-22

CONSENT TO OPERATE is hereby granted under Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as
amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “ The Act”) and the rules and orders made there under to

VP - Business Operation,
M/s. PRESTIGE ESTATES PROJECTS LIMITED - PRESTIGE BELLA VISTA-PHASE |
S.FNo.1/1, 1/2, 2, 3/1, 3/2, 3/3, 5/1, 8/2A, 50/1A, 50/2, 50/3, 50/4, 51/1A(pt), 51/1B1, 51/1B3, 51/1C1, 51/1C3,
51/1D, 5V/1E, 52/1, 52/2, 53, 54/1(pt), 35, 42/1, 42/2, 42/3A, 42/3B, 42/4, 42/5, 43/1, 43/2, 44/1A, 44/1B, 44/2, 44/3, 45/1A, 42/1B,
45/2, 45/3, 45/4A, 45/4B, 46/1, 4612, 46/3, 47/1E, 48/1A, 48/1B, 48/2, 48/3, 48/4, 49/1, 49/2, 49/3, 50/1B,
AYYAPPAN THANGAL Village,
Sriperumbudur Taluk,
Kancheepuram District.

Authorising the occupier to make discharge of sewage and /or trade effluent.

This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated
under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

This CONSENT isvalid for the period ending March 31, 2020

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai

To

VP - Business Operation,

M/s.PRESTIGE ESTATES PROJECTS LIMITED - PRESTIGE BELLA VISTA-PHASE,
No.471, Prestige Polygon, 13th Floor, Anna Salai, Nandanam, Chennai,

Pin: 600035

Thisis computer generated order. Signatureisnot required. 1
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Copy to:

1.The Commissioner, KUNDRATHUR-Panchayat Union, Sriperumbudur Taluk, Kancheepuram District .
2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, SRIPERUMBUDUR.

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Chennai.

4. File

SPECIAL CONDITIONS

1. Thisconsent to operateisvalid for operating the facility for the manufacture of products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

S Description Quantity Unit
No.

Product Details

1. | Residential Building Complex “Prestige Bella 338361 Sg.m
Vista” Comprising of 25 Blocks in 17 Towers
(Each tower having 2 basements, Ground plus
16 floors) with 2083 Dwelling units & 1 Block of
Club House having Double Basement floor +
Ground floor + 1 floor) with total builtup area
(Phase -I)

2. This consent to operate is valid for operating the facility with the below mentioned permitted outlets
for the discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be
brought to the notice of the Board and fresh consent has to be obtained.

Outlet No. |Description of Outlet Maximum daily discharge |Point of disposal
in KLD

Effluent Type: Sewage

1. Sewage 829.0 376 KLD for flushing,
216 KLD for Gardening,
237 KLD to CMWSSB-
Nesapakkam Decanting

point
Effluent Type: Trade Effluent
1. Nil 0.0 Nil
3.  Theeffluent discharge shall not contain constituents in excess of the tolerance Limits aslaid down

hereunder.
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S. Parameters Unit TOLERANCE LIMITS- OUTLETS-Nos
No. Sewage Trade Effluent
3 Nil
1. |pH 55t0
9
2. |Temperature oC -
3. |Particlesizeof Suspended |- -
solids
4. |Total Suspended Solids mg/| 30
5. |Tota Dissolved solids mg/I -
(inorganic)
6. |Oil & Grease mg/| -
7. |Biochemical Oxygen mg/I 20
Demand (3 days at 270C)
8. |Chemical Oxygen Demand |mg/l -
9. |Chloride (asCl) mg/| -
10. |Sulphates (as SO4) mg/| -
11. |Total Residua Chlorine mg/| -
12. |Ammonical Nitrogen (asN) [mg/| -
13. 'II\'I(;taI Kjeldahl Nitrogen (as [mg/l -
14. |Free Ammonia (as NH3) mg/I -
15. |Arsenic (asAs) mg/| -
16. |Mercury (asHg) mg/I -
17. |Lead (asPb) mg/l -
18. |Cadmium(as Cd) mg/| -
19. |Hexavalent Chromium (as |[mg/l -
Cr+6)
20. |Total Chromium (as Cr) mg/| -
21. |Copper (asCu) mg/| -
22. |Zinc (asZn) mg/I -
23. |Selenium (as Se) mg/I -
24. |Nickel (asNi) mg/I -
25. |Boron (as B) mg/I -
26. |Percent Sodium % -
27. |Residual Sodium Carbonate |mg/I -
28. [Cyanide (as CN) mg/| -
29. |Fluoride (asF) mg/| -
30. |Dissolved Phosphates(as P) |mg/I -
31. |Sulphide (as ) mg/| -
32. |Pesticides mg/| -
33. [Phenolic Compounds (as mg/| -
C6H50H)
34. |Radioactive materials a) micro -
Alpha emitters curie/ml
35. |Radioactive materias b). micro -
Beta emitters curie/ml
36. |Feca Coliform MPN/100ml |-

All units of the sewage and Trade effluent treatment plants shall be operated efficiently and
continuously so as to achieve the standards prescribed in SI No.3 above or to achieve the zero liquid
discharge of effluent as applicable.

The occupier shall maintain the Electro Magnetic Flow Meters/water Meters installed at the inlet of
the water supply connection for each of the purposes mentioned below for assessing the quantity of
water used and ensuring that such meters are easily accessible for inspection and maintenance and for
other purposes of the Act.

a. Industrial Cooling, Spraying in mine pits or boiler feed.

b. Domestic purpose.

c. Process.
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The occupier shall maintain the Electro Magnetic Flow Meters with computer recording arrangement
for measuring the quantity of effluent generated and treated for the monitoring purposes of the Act.

Log book for each of the unit operations of ETP have to be maintained to reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess
effluent quantity and the same shall be furnished for verification of the Board officials during
inspection.

The occupier shall at his own cost get the samples of effluent/surface water/ground water collected in
and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically.

Any upset condition in any of the plants of the factory which is, likely to result in increased effluent
discharge and result in violation of the standards mentioned in Sl. No.3 above shall be reported to the
Member Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned
District/Assistant Environmental Engineer of the Board by e-mail immediately and subsequently by
Post with full details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

The occupier shall develop adequate width of green belt at the rate of 400 numbers of trees per
Hectare.

The occupier shall provide and maintain rain water harvesting facilities.

The occupier shall ensure that there shall not be any discharge of effluent either treated or untreated
into storm water drain at any point of time.

In the case of zero liquid discharge of effluent units, the occupier shall adhere the following conditions
aslaid under.

i). The occupier shall ensure zero liquid discharge of effluent, thereby no discharge of untreated /
treated effluent on land or into any water bodies either inside or outside the premises at any point of
time.

ii) The occupier shall operate and maintain the Zero liquid discharge treatment components
comprising of Primary, Secondary and tertiary treatment systems at all times and ensure that the RO
permeate/Evaporator condensate shall be recycled in the process and the final RO reject shall be
disposed off with the reject management system ensuring zero liquid discharge of effluents in the
premises.

Iii) The occupier shall operate and maintain the reject management system effectively and recover the
salt from the system which shall be reused in the process if reusable or shall be disposed off as ETP
sludge.

iv) In case of failure to achieve zero discharge of effluents for any reason, the occupier shall stop its
production and operations forthwith and shall be reported to the Member Secretary/Joint Chief
Environmental Engineer-Monitoring and the concerned District/Assistant Environmental Engineer of
the Board by e-mail immediately and subsequently by Post with full details of such upset condition.
V) The occupier shall restart the production only after ascertaining that the Zero discharge treatment
system can perform effectively for achieving zero discharge of effluents.

Additional Conditions:

1. The unit shall adhere the conditions imposed in the Environmental clearance issued by
SEIAA/TN/F-430/2011-1A.111 Gol, MoEF (1A.11l1 Division) dated 16.10.2012
2. The unit shall operate and maintain the Sewage Treatment Plant efficiently and continuously so asto
bring the quality of the treated sewage to satisfy the standards prescribed by the Board.
3. The unit shall dispose the excess treated sewage into CMWSSB sewer network (Nesapakkam
Decanting Point) after utilizing the treated sewage for toilet flushing & on land for gardening / green
belt devel opment.
4. The unit shall dispose the recyclable solid wastes generated from the unit to the authorized recyclers
from time to time without accumulating the same within the premises.
5. The unit shall treat the Bio degradable waste in the organic waste converter and the compost shall be
utilized as manure within the premises for green belt devel opment.
6. The unit shall maintain rain water harvesting facility so as to increase the ground water recharge.
7. The unit shall not use ‘use and throwaway plastics’ such as plastic sheets used for food wrapping,
spreading on dining table etc., plastic plates, plastic coated tea cups, plastic tumbler, water pouches
and packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness, within the
industry premises. Instead it shall encourage use of eco friendly alternative such as banana leaf, areca
nut palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, Jute bag etc.,

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai
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GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in Production quantity and change in sewage/Trade
effluent.

This Consent is issued by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished in the
application will also be ground for review/variation/revocation of the Consent Order under Section 27
of the Act and to make such variation as deemed fit for the purpose of the Act.

The consent conditions imposed in this order shall continue in force until revoked under Section
27(2) of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Water
(Prevention and Control of Pollution) Act, 1974 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Effluent Treatment Plant sufficient to ensure continuous operation of all pollution control
equipments to maintain compliance.

The occupier shall provide all facilities to the Board officials for inspection and collection of samples
in and around the factory at any time.

The occupier shall display the flow diagram of the sources of effluent generation and pollution control
systems provided at the ETP site.

The solid waste such as sweepings, wastage, package, empty containers, residues, sludge including
that from air pollution control equipments collected within the premises of the industrial plant shall be
collected in an earmarked area and shall be disposed off properly.

The occupier shall collect, treat the solid wastes like food waste, green waste generated from the
canteen and convert into organic compost.

The occupier shall segregate the Hazardous waste from other solid wastes and comply in accordance
with Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008.

The occupier shall maintain good house-keeping within the factory premises.

All pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted into the
trade effluent collection system only and shall not be allowed to find their way in storm drains or open
areas.

The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land or
into any water sources.

The occupier shall ensure that solar Evaporation pans shall be constructed in such a way that the
bottom of the solar pan is at least 1 m above the Ground level (if applicable).

The occupier shall furnish the following returns in the prescribed formats to the concerned District
office regularly.

a) Monthly water consumption returns of each of the purposes with water meter readings in Form-1 on
or before 5th of every month.

b) Y early return on Hazardous wastes generated and accumul ated for the period from 1st April to 31st
March in Form—4 before the end of the subsequent 30th June of every year (if applicable).

c) Yearly Environmental Statement for the period from 1st April to 31st March in Form -V before the
end of the subsequent 30th September of every year(if applicable).

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as aresult of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary al or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.
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In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,
as amended in Form-11 alongwith relevant documents of change of management immediately and get
the necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.

The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai

** This consent order is computer generated by OCMMS of TNPCB and no signature is needed* *
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Item No. 01 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 134/2015

Friends through its General Secretary Applicant(s)
Versus

Ministry of Water Resources Respondent(s)

Date of hearing: 20.05.2019

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

For Applicant(s): Mr. Rahul Choudhary and Mr. Sany Antony,
Advocates
For Respondent(s): Mr. Rajkumar, Advocate for CPCB

Mr. Sangram Patnaik, Ms. Tripty Rajput,
Advocates for DDCA

Mr. Akhil Abraham Roy, Advocate for WQIA
Ms. ShivaniKachhwaha, Advocate for TPDDL

ORDER

FACTS AND PLEADINGS

Conservation of potable water by preventing its wastage on account
of unnecessary use of Reverse Osmosis (RO) systems is the principal
question raised in this matter. Further question is whether use of
RO system where Total Dissolved Solids (TDS) level is below
desirable threshold results in deficiency of calcium and other

minerals by bringing down level of TDS to undesirably low level.
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After filing of the main application, further application being M.A.
No. 477/2016 raises the issue of wastage of ground water by the
Delhi District Cricket Association (DDCA) in sprinkling RO treated
ground water on the cricket ground. M.A. No. 757/2015 was filed
against RO systems installed in villages, societies, apartments and

bottling water plants throughout the country.

The original application was filed on 24.04.2015 relying upon the
newspaper articles dated 15.11.2013 and 14.07.2013 in The Hindu.
Article dated 15.11.2013 is to the effect that in a water scarce area,
wastage of water in the RO process may need to be regulated. It is
suggested that options of manual or mechanical filter are the better
options to the RO system. Manual system can use ‘Silver Nano’
technology and ‘Chlorine’. - Article dated 14.07.2013 suggests that
RO purifiers are basically designed for treating brackish water. It is
not the right technology for the domestic water purification. The
application, thus, highlighted that a system which unnecessarily
results in rejecting 80% of potable water was required to be
regulated and prohibited with the object of conservation of potable
water. Secondly, in the said process, important minerals are last
adversely affecting the health of the users and no such warnings are
used by the manufacturers. No remineralization is done, as

necessary for the public health.

M.A. No. 477/2016 has been filed mainly relying upon the

information on the website of Tata Power Delhi Distribution
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Company (TPDDC) that huge RO systems have been installed by
several institutions which contribute to the shortage of safe drinking
water for the people. Wastage of water from such RO systems is
2,32,500 liters per day. The application also relies upon the report
in Times of India dated 24.04.2015 and report of India Water Portal
dated 25.01.2016 to the effect that in ‘overexploited areas’ in respect
of ground water, depth of ground water level is falling. Ground water
is being illegally extracted by the tube-wells. Relying upon the report
dated 15.04.2016 in the Tribune, it is stated that DDCA is using
treated water for matches and sprinkling in the Ferozshah Kotla
field. This is happening even though drilling of borewells is
completely banned. There was a requirement by the Delhi Jal Board
(DJB) in 2008-09 to make voluntarily disclosure of all bore-wells
and the DDCA made such disclosure but still the borewells continue
to be illegally operated to extract large quantity ground water not

meant for drinking purposes but for watering the ground.

M.A. No. 757/2015 alleges that the RO systems are being illegally
installed and manufacturers of RO systems need to be restrained
from manufacturing the same unless alternative machine is

developed to ensure that potable water is not wasted.

The application has been opposed by filing affidavits by the DDCA
denying that RO treated water is used for sprinkling in the ground.
It is, however, not denied that borewells have been installed which is

sought to be justified with the plea that there are rain water
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harvesting system pits in the ground for water recharge and that

installation of tube-wells has been voluntarily declared.

STAND OF RO MANUFACTURERS

The stand of the Water Quality Indian Association (WQIA)
representing the RO manufacturers is that RO system ensures
availability of pure water. It is, however, not disputed that only 20%
water is recovered and 80% goes waste. Further justification given is
that in 98 Districts in 13 States, there is High TDS which can be

purified only by RO systems.

APPOINTMENT OF EXPERT COMMITTEE

The matter was considered by the Tribunal at length vide order
dated 20.12.2018.Having regard to the concern that 80% of the
potable water was being wasted and such waste water contaminates
the available pure ground water also and further concern that there
is no remineralization to make up for the loss of minerals in the
process and absence of option for secondary use of rejected water,
the Tribunal considered it necessary to seek an expert report from a
Committee. The Expert Committee constituted by this Tribunal
comprised of representatives of the Ministry of Environment, Forest
and Climate Change (MoEF&CC), Central Pollution Control Board
(CPCB), Bureau of Indian Standard (BIS), Indian Institute of
Technology, Delhi, (IIT, Delhi) and the National Environmental
Engineering Research Institute, Delhi (NEERI, Delhi) which was to

examine the above questions of avoiding wastage of 80% of RO
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rejected potable water, re-filtration technology and options for

secondary use and to suggest remedial measures.

REPORT OF EXPERT COMMITTEE

Accordingly, a report has been received vide e-mail dated
30.04.2019 from the CPCB on behalf of the Committee. The Expert
Committee has studied the RO process and examined the question
of use and disposal of RO reject water, deficiency of minerals caused
by RO process, whether RO system should be deployed irrespective
of water quality of raw water, customized solutions for different
parts of the country, safeguards required to be adopted by the water
purifier manufacturers by displaying information about online
digital display of the instant TDS concentration of treated water and
proper labeling on the purifiers specifying that the unit should be
used if TDS is more than 500 mg/l, responsibility of the
manufacturers to collect used RO membranes/cartridges for
disposal according to the Plastic Waste Management Rules, 2016 (as
per extended producer’s liability), geo-tagging and recording of

disposal of spent/exhausted RO cartridges.

After  deliberations, the Expert Committee made its

recommendations as follows:

A. On the issue of use of appropriate technology making re-
filtration or secondary use of the water rejected by the RO

system viable at Domestic and Commercial Level and
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whether RO plants need to be deployed at all locations

irrespective of water quality of raw water.

“li). 1t is a fact that RO technology is generally not
required for the places having piped water
supplies) primarily supplied by Municipal
Corporations/ Municipalities) from surface water
sources like rivers, lakes and ponds. These
sources have TDS levels far low as compared to
ground water sources. Installation of RO plants is
advisable for the sources having TDS levels above
500 mg/I which is the acceptable limit as per IS
10500- 2012 Drinking Water Standards.

(ii). There is need to consider the use of RO reject for
secondary purposes as its unscientific disposal
can upset the disposal medium which may include
land, surface water system or sewerage system/
sewage treatment facility. The effect of the RO
reject on the quality of household sewage system
/ sewage treatment facility would although be
negligible considering the very small quantity of
reject (about 25 I per day for a family of four)
compared to other household sewage (about 600-
700 I per day). This has also been one of the
responses of the report of the sub-committee
constituted on [0th Dec 2015 by Dr. RA.
Mashelkar Committee on 'Suitability of RO based
Point-of-use Systems for treatment of Drinking
water'.

Recommendations

(i) It is a fact that RO technology is generally not
required for the places having piped water
supplies primarily supplied by Municipal
Corporations/  Municipalities from surface
water sources like rivers, lakes and ponds.
These sources have TDS levels far low as
compared to ground water surface. Installation

of RO plants is advisable for the sources having
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TDS levels above 500 mg/l which is the
acceptable level as per IS 10500/ 2012 drinking
water standards.

There is need to consider the use of RO reject
for secondary purposes as its unscientific
disposal can upset the disposal medium which
may include land, surface water system or
sewerage system/ sewage treatment facility.
The effect of the RO reject on the quality of
household sewage system/ sewage treatment
facility  would  although  be  negligible
considering the very small quantity of reject
(about 251/day for a family of four) compared
to other household sewage ( about 600-700
l/day). This has also been one of the responses
of the report of the subcommittee constituted on
10.12.2015 by Dr. R.A. Mashelkar Committee
on “Suitability of RO based Point of use
Systems for treatment of Drinking water.”
Concerned Local Body like Public Health
Engineering Department (PHED)/ Jal Nigam /
Municipal Corporations / Jal Board [/
Municipalities, as the case may be, shall inform
consumers about water source and quality

including TDS concentration of water being
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supplied through billing instrument. This must

be made mandatory.

(iv). Water purifier market shall be classified based

on TDS level of water being supplied/ available in

the area so that right Technology /product may be

deployed based on input water TDS. Following

criteria may be adopted to decide on the type of

water purifier to be installed:

St.

No.

TDS
range
mg/ L

Technology
/Product

Recovery
of water
%

Up
500

to

RO not
recommended.
Ultra-filtration
clubbed with UV
(or other
disinfection
systems) can serve
the purpose.

Note - The input
water  shall not
have critical
impurities such as
nitrates and
fluorides more
than the
acceptable limits of
45 mg/I and 1
m9,//,
respectively as per
TS 10500:2012.

100%

More
than
500

RO may be used

>60%

(v). Apart from TDS,

other parameters of special

importance which may vary from location to

location, be also considered to conform to the norms
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of drinking water as prescribed in BIS Standard IS
10500:2012.

Star Rating of RO Systems based on recovery of
water as practiced in other countries can also be
made mandatory.

(vii). Appropriate Use/ Disposal of RO Reject:

B. On the issue of removing deficiencies in terms of solids
such as calcium, magnesium etc. in the treated RO
Water and whether the purified water needs to be re-
mineralized so as to compensate for the minerals lost

during the process and also how the refiltered water can

a) Domestic and Commercial Level
* Manufacturing of RO systems having recovery of

permeate more than 60 % be made mandatory
to minimize waste and generation of RO Reject.
This recovery be enhanced upto 75 % in phased
manner in future.

Such RO reject with TDS concentration can be
used for utensils washing, flushing, gardening
(if TDS is below 2100 mg/I), cleaning of vehicles
and floor mopping. Risk of exposure due to use
of reject water for the aforereferred purposes is
highly exaggerated and can be utilized.

b) Industrial Level
* At such levels, multi-stage RO system shall be

deployed to minimize wastage and improve the
recovery up-to 90%.

* Reject from RO purifier may further be fed to

evaporator to achieve Zero Liquid discharge
(ZLD).”

be utilized

G

Considering the fact that some of the scientific
studies undertaken in parts of the world
conclude adverse health effects of
demineralized water, it will be pragmatic to
disallow use of low TDS water treated through
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RO. Moreover, current technological options for
adjustment of TDS in treated water should be
used by RO manufacturers to have minimum of
150 mg/ 1 in permeate (treated water).

RO system shall be designed to maintain a
minimum TDS concentration to 150mg/I for RO
permeate for potable purposes. Drinking water of
this TDS concentration would also be more
palatable than of significantly low TDS.

It is also wunderstood that standards for
maintaining minimum levels of calcium and
Magnesium in the drinking water have been
proposed by Food Safety and Standards
Authority of India (FSSAI) and same was
available as draft notification in public domain
for comments. These are 20-75 mg/I and 10-30
mg/I for Ca and Mg respectively. However, these
standards are in the draft stage only and the
same are to be confirmed by FSSAI and can be
adopted by RO manufacturers after notified by
FSSAL

On the issue of different approach being required in

different parts of the country which has specific

problems of contamination (Arsenic, Fluoride or

other pollutant) and needs customized solutions.

“(i) Such areas be clearly notified by the government

(i)

agency of the respective State for information of
one & all.

Technologies are available for treatment of water
contaminated with heavy metals or other
pollutants. However, disposal of rejected stream
is challenging as it may deteriorate the water
quality of recipient water system.

(iii) In such areas, water supply agencies of the area

shall supply potable water as per IS 10500:2012
drinking water standards prescribed by BIS.
Ground water sources having specific problems of
contamination with high concentrations of
fluoride, arsenic and other geogenic and
anthropogenic contaminants are not advisable to
be used for drinking purpose. In such case,

10
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appropriate contaminant specific technologies can
be deployed so as to bring down concentrations
of these contaminants

Municipal Corporations/ Municipalities
responsible for provision of safe water should
periodically (every quarter) report quality of water
supplied to citizens. Citizens may decide use of
appropriate point-of-use treatment system to take
care household contamination

Ministry of Drinking Water and Sanitation
through State Rural Water Supply agencies
analyse water samples through a network of
water testing laboratories. These agencies should
evolve mechanism and communicate quality of
supplied water (in case of piped water) and
source water (in case water is directly collected
by community from the source e.g.
borewell/ tubewell fitted with hand-pump).

BIS standards on Reverse Osmosis based Point-
of-Use Water Treatment System (IS 16240:2015)
clearly state that RO system is not recommended
for treatment of raw water having Arsenic level
above 0.1 mg/1 and Fluoride level above 8.0
mg/I IS 16240:2015 is attached as Annexure 6.

(vii) BIS standards on Reverse Osmosis based Point-

of-Use Water Treatment System (IS 16240:2015)
should be made mandatory for RO manufacturers

(viii) There may be some areas / regions using RO

Systems with specific pollutant removal, in such
cases the reject water stream shall be treated so
as to comply with General Standards for
Discharge of Environmental Pollutants notified
under Schedule-VI of Environment (Protection)
Rules, 1986.”

Further recommendations:-

“(i) Provisions should be made by the Water Purifier

manufacturers for online digital display of the
instant TDS concentration of treated water.

(i) RO manufacturers should also provide proper

labeling on the purifier specifying that the unit
should be used if TDS is more than 500 mg/ L.

11
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(iii)With respect to disposal of used RO cartridge/
membrane

e It should be the responsibility of the RO
manufactures to collect the wused RO
membranes / cartridges from customer and
disposed off the same in scientific manner
conforming to provisions of Plastic Waste
Management Rules, 2016.

» It is preferred that these units are geo-tagged
and record of disposal of spent/ exhausted
RO cartridges are maintained.”

CONSIDERATION OF REPORT OF EXPERT COMMITTEE

10. We have heard the learned Counsel for the parties. There is no
objection to the Expert Committee report. Accordingly, the same is

accepted.

11. The report shows that following steps need to be taken:

a. Information about TDS concentration in water need to be
supplied to the consumers by concerned local authorities with
direction that if TDS is less than 500 mg/l, RO system will not be
useful but result in removing important minerals as well as cause
undue wastage of water.

b. Control and regulation of RO manufacturers in the manner
mentioned in the report for protection of potable drinking water
and public health hazard in absence of remineralization and
ensuring proper use of RO water rejects to further save potable
water. Area specific regulatory regime needs to be notified.

c. Regulation of disposal of cartridges/membranes.

12
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QUESTIONS FOR CONSIDERATION

12. From the above resume for questions for consideration can be stated

as follows:-

() Remedial measures for preventing unnecessary wastage of
potable water on account of use of RO systems.

(i) Remedial actions for preventing loss of minerals on account of
unnecessary use of RO system affecting public health.

(iii) Disposal of RO cartridges and membranes.

(iv) Remedial actions for preventing extraction of ground water for

watering of playgrounds or otherwise.

13. We now proceed to consider the above questions in light of material
on record.
Re (i): Remedial measures for preventing unnecessary wastage

of potable water on account of use of RO systems.

14. The averments in the application and the Expert Committee Report
which is not rebutted show that there is a huge wastage by use of
RO process. According to the applicant, the extent of wastage is
80%, the Expert Committee has noted recovery after RO process to
be between 35%-80%. The RO reject has high concentration of
minerals/contaminants which requires exploring appropriate use of
the RO reject water and to minimize the RO reject, the observations

in this regard are:

“Application of RO in developed countries is limited to

desalination (i.e., producing drinking water from high

13
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TDS containing sea water or brackish water); growing
use of this technology in treating low TDS water is new
normal in India. Although application of RO is primarily
limited to removal of total dissolved solids, claimants of
RO utility are promoting this technology to remove
multiple pollutants. This is based on the presumption
that water sources are contaminated and RO is the
only panacea for safe water.

This assumption also overlooks limitations of RO
technology such as safe disposal/ reuse of concentrate
(reject water), energy consumption and low content of
TDS in produced (treated) water. Though RO
technology has its own space particularly in areas
having high TDS and multiple pollutants, universality
of this technology without addressing limitations would
create long term problems than short term solutions.
The problem arises with reject water from RO purifier
which normally has high concentration of minerals/
contaminants since demineralised water is produced
from feed water by rejecting the selective ions/
molecules through a semi permeable membrane. There
is need to find out alternate or appropriate use/
disposal of RO reject water and to minimize the RO

reject.”

14
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The Committee has also recommended that the concerned Local
Bodies/Municipal Corporations/Municipalities/ Panchayats and
institutions like Public Health Engineering Department (PHED)/ Jal
Nigam / Jal Boards etc. be required to display water quality at
regular intervals, particularly TDS concentration component by an
appropriate mechanism.

15. The above observations show that :

a) There is high level of RO reject which needs to be avoided by not
using the RO technology without any precautions/ regulations.

b) The main object of RO system is to remove TDS but the
technology not only removes TDS but also multiple pollutants
overlooking difficulties of safe disposal/ reuse of reject water,
energy consumption and undue reduction of TDS level.

c) The RO reject can upset the land, surface water or sewerage
system. The report suggests the RO reject should be diluted and

only then discharged into the waste water stream.

16. Thus, we are of the view that to save potable water to the extent it is
unduly wasted by the RO system and to protect the environment
against unscientific disposal of RO reject, recommendations of the
committee quoted in para 9 (A) above need to be accepted.
Consumers need to be informed about water source and quality
including TDS level. Upto 500 mg/l TDS, RO use needs to be
prohibited. Wherever RO use is to be permitted, recovery of water to
the level of more than 60% should be ensured and star rating of the

systems be made mandatory. Recovery be enhanced to 75%. Use of

15
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RO reject not exceeding TDS of 2100 mg/l be regulated in the
manner suggested such as for utensil washing, flushing, gardening,

cleaning of vehicles and floor mopping.

17. As already mentioned, the above directions are necessary to save
potable water and to prevent damage to the environment. In this
regard, it may be noted that status of availability of potable water as
per reports in public domain about availability of water:

* Only 3% of the world’s water is fresh water, and two-thirds of
that is tucked away in frozen glaciers or otherwise unavailable for
our use. As a result, some 1.1 billion people worldwide lack
access to water, and a total of 2.7 billion find water scarce for at
least one month of the year. By 2025, two-thirds of the world’s
population may face water shortages and ecosystems around the
world will suffer even more.'

e Around 71% of the total global fresh water withdrawal (3100
billion m3) is used for agriculture purposes and by 2030, if there
are no efficiency gains, it will increase to 4500 billion m3.

e 844 million people lack even a basic drinking-water service,
including 159 million people who are dependent on surface
water. Globally, at least 2 billion people use a drinking water
source contaminated with faeces. Contaminated water can
transmit diseases such diarrhoea, cholera, dysentery, typhoid,
and polio. Contaminated drinking water is estimated to cause

502 000 diarrhoeal deaths each year. By 2025, half of the world’s

1 https:/ /www.worldwildlife.org/threats /water-scarcity.
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population will be living in water-stressed areas. In low- and
middle-income countries, 38% of health care facilities lack an
improved water source, 19% do not have improved sanitation,
and 35% lack water and soap for hand washing.’

e More than 163 million people in India do not have access to clean
water, the highest in the world. It also faces several challenges on
water resources due to climate change, says a new study by
Water Aid, a global advocacy group on water and sanitation.
India is followed by Ethiopia with over 60 million people without
clean water. Nigeria ranks third with over 59 million people
without safe water.?

e As per a study 163 million people in India lack access to safe

water.’

18. The above data may need verification but shortage of potable water
is a well acknowledged fact. On the one hand, water is becoming
scarce, on the other; it is a basic need for existence. In view of such
seriousness, several legislative and executive initiatives and
measures have been taken. The issue has, inter-alia, been gone into
by the Tribunal in the context of polluted river stretches’, reuse of
treated waste water®, conservation of water bodies’, tackling

contamination of ground water and protection of ground water®.

2 https:/ /www.who.int/news-room/fact-sheets/detail /drinking-water.

Shttps:/ /www.downtoearth.org.in/news /water/ 19-of-world-s-people-without-access-to-clean-

water-live-in-india-60011.

4 https:/ /water.org/our-impact/india/.

5Vide order dated 08.04.2019 in O.A. No. 673/2018, News item published in “The Hindu”
authored by Shri Jacob Koshy titled“More river stretches are nowecritically polluted : CPCB

6Vide order dated 10.05.2019 in O.A. No. 148/2016, Mahesh Chandra Saxena vs. South Delhi

Municipal Corporation & Ors.
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19. We may also note other pertinent observations from the above report

of Niti Aayog on Composite Water Management Index (CWMI).’

(i)

India is suffering from the worst water crisis in its history and
millions of lives and livelihoods are under threat. Currently, 600
million Indians face high to extreme water stress and about two
lakh people die every year due to inadequate access to safe
water!0. The crisis is only going to get worse. By 2030, the
country’s water demand is projected to be twice the available
supply, implying severe water scarcity for hundreds of millions of
people and an eventual ~6% loss in the country’s GDP!l. As per
the report of National Commission for Integrated Water Resource
Development of MoWR, the water requirement by 2050 in high
use scenario is likely to be a milder 1,180 BCM, whereas the
present-day availability is 695 BCM. The total availability of
water possible in country is still lower than this projected
demand, at 1,137BCM. Thus, there is an imminent need to
deepen our understanding of our water resources and usage and
put in place interventions that make our water use efficient and

sustainable.

7Vide order dated
Singh Oberoi vs.
8Vide order dated
Ors. and in O.A.

9

Niti

Ayog

10.05.2019 in M.A. No. 26/2019 in O.A. No. 325/2015, Lt. Col. Sarvadaman

Union of India & Ors.

18.12.2018 in O.A. No. 59/2012 Vikrant Kumar Tongad vs. Union of India &

No. 176/2015, Shailesh Singh vs. Hotel Holiday Regency, Moradabad & Ors.
on “Composite Water Management Index”, June 2018,

https:/ /niti.gov.in/writereaddata/files/document_publication/2018-05-18-Water-Index-
Report_vS8-compressed.pdf.

10Source: WRI Aqueduct; WHO Global Health Observatory
l1Source: McKinsey & WRG, ‘Charting our water future’, 2009; World Bank; Times of India
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(ii) India is undergoing the worst water crisis in its history. Already,

more than 600 million people!2 are facing acute water shortages.

Critical groundwater resources — which account for 40% of our

water supply — are being depleted at unsustainable rates.13

(iii)Most states have achieved less than 50% of the total score in the

augmentation of groundwater resources, highlighting the growing

national crisis—54% of India’s groundwater wells are declining,

and 21 major cities are expected to run out of groundwater as

soon as 2020, affecting ~100 million peoplel4.

(iv)With nearly 70% of water being contaminated, India is placed at

120th amongst 122 countries in the water quality index.

It has also been observed in the judgment of Bombay High Court in

Loksatta Movement and Ors. v. The State of Maharashtra & Ors.”

that:-

14 Source:

“Ever depleting green cover of the mother Earth and
various other man made factors have brought about
major climatic changes. The climatic changes have
resulted into swings between floods and drought. There
is an ever increasing demand of water supply for
drinking and other domestic use, agriculture, industrial
use etc. All this has made the water management as one
of the most important and challenging issues of 21st
Century. There is a huge challenge faced by the policy
makers and the Governments when it comes to equitable
distribution of water. The failure of the State to make
equitable distribution of water is leading to serious
conflicts. In fact, a leading author and economist Ismail
Serageldin once observed in the year 1995 that the wars
of 21st century will be fought over water.”

12 Source: World Resource Institute
13 Source: World Resource Institute
UN Water,
(Hindustan Times, The Hindu).

15Public Interest Litigation (LDG.) No. 33 of 2016

‘Managing water under uncertainty and risk’, 2010; World Bank
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We conclude on question (i) that remedial measures are necessary
for preventing unnecessary wastage of potable water on account of
use of RO systems. There is also need for directing the concerned
Local Bodies to display water quality regarding TDS concentration

component.

Re (ii): Remedial actions for preventing loss of minerals on
account of unnecessary use of RO system affecting

public health.

The Expert Committee Report last examined the issue of deficiencies
caused on account of RO system removing important minerals such
as calcium, magnesium etc., which adversely affects the health of
consumers of demineralised water. This calls for prohibiting and
regulating consumption and use of low TDS water by requiring
manufacturers to maintain minimum TDS concentration to 150
mg/1 or the minimum levels of calcium and magnesium.

We have noted the need for different approach in different parts of
the county for adopting customized solutions as suggested. Thus, a
case is made out for appropriate directions by this Tribunal on the
subject in the interest of safety of environment and public health in

the light of above expert study.

Re (iii): Disposal of RO cartridges and membranes.

The Expert Committee has noted the need for scientific disposal of

used RO membranes and cartridges from customers for enforcement

20
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of Extended Producer’s Responsibility conforming to the provisions
of Plastic Waste Management Rules, 2016. The Committee further
recommended that the units so collected must be geo-tagged and a
record of the spent or exhausted RO cartridges should be
maintained. We are in agreement with the report of the Committee
that scientific disposal of used RO membranes and cartridges is
required in the manner suggested on the principle of EPR. A
direction needs to be issued for such monitoring mechanism being

worked out by MoEF&CC and CPCB.

Re (iv): Remedial actions for preventing extraction of ground

water for watering of play grounds or otherwise.

As regards illegal drawal of ground water by the DDCA, we find that

there are two aspects for consideration: —

(1) Permissibility of drawal of ground water in view of depleting
ground water level;
(i) Source of water to be used for sprinkling in cricket/ other play

grounds.

As regards desirability of groundwater extraction, the matter has
been dealt with in O.A. No. 176/2015, Shailesh Singh vs. Hotel
Holiday Regency, Moradabad & Ors. and this aspect can be further
considered in the said matter. However, it will be necessary to have
relevant data for such consideration. The Hon’ble Supreme Court

vide order dated 11.07.2018 in W.P.C No. 4677/ 1985, M.C. Mehta v.

21
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Union of India and Ors., quoted the report of the Niti Aayog on
“Composite Water Management Index”, June 2018 as follows:
“In fact by 2020, 21 major cities, including Delhi, Bangalore

and Hyderabad will are expected to reach zero
groundwater levels, affecting access for 100 million people”.

The Committee may collect and provide data with regard to
availability of ground water and its usage in 21 cities including

Delhi, Bangalore and Hyderabad.

As regards source of water to be used for sprinkling in playing fields
/ cricket grounds, in view of shortage of potable water it will be
appropriate that instead of potable water being used for such
purpose, either RO reject or disinfected and treated sewage must be
preferred. We have noticed that guidelines have been issued by the
Sport Authority of India (SAI) on the subject being “Field play and
specifications on Sports Infrastructure” but the said guidelines do
not take cognizance of source of water supply. It is possible that
potable drinking water is used for said purpose which is not
conducive for the environment, having regard to the acute shortage
of potable water for drinking purpose. The above Committee may
examine and furnish a report to this Tribunal for course of action be
adopted to save potable water for regulating watering fields and

playing fields/ cricket grounds.

Since the issue of ground water regulation is subject matter of
consideration in O.A. No. 176/2015, Shailesh Singh vs. Hotel Holiday

Regency, Moradabad & Ors., listed for hearing on 04.07.2019, the

22
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report received may be placed on the file of the said case. Present

matter will henceforth be limited to the issue of RO regulation.

FURTHER OBSERVATIONS:

29. The issue of regulation of RO system affects the whole country. No
doubt water is the State subjectl®, being part of environment, the
same can be regulated under Entry 13, List-I as held in M.C. Mehta
vs. Union of Indial” by appropriate notification under the

Environment (Protection) Act, 1986.

30. In view of above, need is felt for an appropriate regulatory regime by
way of a notification by the MoEF&CC under the provisions of the
Environment (Protection) Act, 1986 or any other relevant provision
on ‘Precautionary’ and ‘Sustainable Development” principles is
required so that wastage of water can be prevented and wherever RO
systems is to be permitted, remineralization and other regulatory
measures may be required. Wherever RO system is not required, the
same can be prohibited in the interest of water conservation.
Directions may also need to be issued for enforcement of Extended
Producers Responsibility, for requirement of displaying requisite

information by the manufacturers.

DIRECTIONS

31. We accordingly direct as follows:

16Entry 17 List-II of Seventh Schedule to the Constitution.
17(1997) 11 SCC 312
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The MoEF&CC may issue appropriate notification prohibiting
use of RO where TDS in water is less than 500 mg/l and
wherever RO is permitted, a requirement is laid down for
recovery of water be more than 60%. Further provision be laid
down for recovery of water upto 75% and use of such RO reject
water for purposes such as utensil washing, flushing,
gardening, cleaning of vehicles and floor mopping.

Appropriate directions in the matter may be issued. The
Notification/Policy to be notified may also provide for a
mechanism for public awareness about ill effects of
demineralized water on public health and for effective
enforcement requiring the concerned Local Bodies/Municipal
Corporations/Municipalities/ Panchayats and institutions like
Public Health Engineering Department (PHED)/ Jal Nigam / Jal
Boards etc. be required to display water quality at regular
intervals, particularly TDS concentration component by an

appropriate mechanism.

Above regulatory regime may ensure regulating consumption
and use of low TDS water by requiring manufacturers to
maintain minimum TDS concentration to 150 mg/l or the

minimum levels of calcium and magnesium.

Directions be issued for enforcement of Extended Producers
Responsibility by the manufacturers for disposal of cartridges

and membranes and requiring the manufacturers to provide
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proper labeling on the purifier specifying that the unit should

be used if TDS is more than 500 mg/l.

(v) MOEF&CC may file an affidavit of compliance by e-mail at

judicial-ngt@gov.in within one month.

(vi) The Expert Committee constituted by this Tribunal vide order
dated 20.12.2018 along with Central Ground Water Authority
may collect and provide data with regard to availability of
ground water and its usage in 21 cities mentioned in the report
of NITI Aayog and furnish a report to this Tribunal within one

month by e-mail at judicial-ngt@gov.in . The said report may be

placed in the file of O.A. No. 176/2015 which is listed on

04.07.20109.

A copy of this order be sent to the MoEF&CC and the Expert

Committee through the CPCB by e-mail for compliance.

List for further consideration on 02.09.2019.

Adarsh Kumar Goel, CP

K. Ramakrishnan, JM

Dr. Nagin Nanda, EM

May 20, 2019
Original Application No. 134/2015
DV
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iil

74

TAMIL NADU POLLUTION CONTROL BOARD

FORM-II

Application for consent under section 25/26 of the Water (Prevention and Control of Pollution) Act 1974,
asamended (Central Act 6 of 1974)

(Seerule 26 of Tamil Nadu Water (Prevention and Control of Pollution) Rules, 1983)

(To be submitted in Duplicate)

1.

[a] Full Name of the applicant

(Occupier of the unit)
Designation
Office address with pin code

[b]
[c]

[d]

Factory address with pin code

[e] Phone no. with STD code
[f] Fax no.with STD code
[0] Email Id

[h] Website address
[i] Mobile No.
Full Name of the Unit

Location of the unit
[a Survey No/TS No

[b] Village/Town

[c] Taluk

[d] District

Local body Name & Type
Land Status

Extent of land (in Hectares)
[a Total

[b] Build up area

[c] Solid waste Storage/Disposal area
[d] Green Belt/Irrigation area
[e] Vacant area{a-(b+c+d)}
Details of raw materials used

MR C NAGARAJ

VP - Business Operation

M/s. Prestige Estates Projects
Limited,
The Falcon House, No.1, Main
Guard Cross Road,

Bangal ore,560001

No0.471, Prestige Polygon, 13th
Floor, Anna Salai, Nandanam,
Chennai, 600035

044-42924000
044-42924099

veerasi gamani @prestigeconstruction
s.co.in

7558180808

PRESTIGE ESTATES PROJECTS
LIMITED - PRESTIGE BELLA
VISTA-PHASE |

1/1, 12, 2, 3/1, 3/2, 3/3, 5/1, 8/2A,
50/1A, 50/2, 50/3, 50/4, 51/1A(pt),
51/1B1, 51/1B3, 51/1C1, 51/1C3,
51/1D, 5V/1E, 52/1, 52/2, 53,
54/1(pt), 35, 42/1, 42/2, 42/3A,
42I3B, 4214, 42/5, 43/1, 43/2, 44/1A,
44/1B, 4412, 44/3, 45/1A, 42/1B,
4512, 453, 45/4A, 45/4B, 46/1, 46/2,
463, 47/1E, 48/1A, 48/1B, 48/2,
48/3, 48/4, 49/1, 49/2, 49/3, 50/1B

IYYAPPAN THANGAL
KUNDRATHUR

Kancheepuram

KUNDRATHUR Panchayat Union
Owned

10.0199
1.737
0.18
3.828
4.2749
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SL.No.

Name of theraw material

Quantity

Unit

Principal
Use

Residential Building Complex
“Prestige Bella Vista”
Comprising of 25Blocks in
17Towers (Each tower having
2basements, Ground plus
16floors)with 2083Dwelling units
&1Block of Club House having
2Basement +Ground+1floor)with
total builtup area(Phase-I)

338361

Sg.m

Residential
use

7. Details of fuel used

SL.No.

Points of
use

Name of fuel

Quantity
inT/d

Calorific
Value

Ash

Content

Sulphur
Content

DG
Sets

High Speed Fuel

0.6

10800
KJ/Kg

0.01%

0.05%

8. Details of products manufacured

SL.No.

Name of the product

Quantity

Unit

End Use

Products

Residential Building Complex
“Prestige Bella Vista”
Comprising of 25 Blocks in 17
Towers (Each tower having 2
basements, Ground plus 16
floors) with 2083 Dwelling units
& 1 Block of Club House having
Double Basement floor +
Ground floor + 1 floor) with total
builtup area (Phase -I)

338361

Sg.m

Residential
Use

By Products

Intermediate Products

9. Manufacturing Process
Multistoried Residential Building Complex
10. [a] Water Source Details

SL.

No.

Source Type.

Sour ce Name

Quantity

1.

CMWSSB CMWSSB

621.0

2.

Treated Sewage

STP

Treated Sewage from

592.0

[b] Water Consumption Details

SL. No. |Source Consumption Quatity (KL/D)
1. WC-I : Cooling & Boiler feed 0.0
2. WC-II: Domestic 997.0
3. WC-III: Process (Easily Bio degradable) 0.0
4. WC-IV: Process (Not easily Bio degradable) | 0.0
5. Green Belt Development 216.0
11 Details of sewage/trade effluent

generation
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a). Sewage Generation Details

Total Sewage Generation Quantity :829.00 KLD
S.No. Sour ce Quantity(KLD)
1. Sewage 829.0

b). Trade Effluent Generation Details

Total Trade effluent Generation Quantity : 0.00 KLD

S.No. Sour ce Quantity(KLD)

1. Nil 0.0

12. Details of Sewage/effluent treatment
plant

a). Sewage Treatment Plant Details
Treatment status: Individual STP
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SL. No. Name of the Treatment | No. of Units Dimensions in metres
Unit
1. STP with Capacity 1 -
of 240 KLD
2. Bar Screen 1 1.0mx 1.2m x 1.0m
3. Equalization Tank 1 6.0m x 6.0m x 2.5m
4. Aeration Tank 2 2.75m x 6.00 m
x4.0m
5. Settling Tank 1 2.75m x 2.82m
x3.85m
6. Sludge Holding 1 2.25m x 6.00m
Tank x4.00m
7. Filter Feed Tank 1 2.75m x 4.55m
x3.60m
8. Pressure sand filter | 1 1.20m Dia x1.50m
HOS
9. Activated carbon 1 1.20m Dia x1.50m
filter HOS
10. UV System 1
10Cu.m/hr,Dosagel
oow
11. Treated Water Tank | 1 3.50m x 4.00m x
4.00
12. Filter Press 1
610mmX610mm,12P
lates
13. STP with Capacity 1 -
of 450 KLD
14. Bar Screen 1 1.20m x 0.70m
15. Equalization Tank 1 12.50m x3.00m
x4.00m
16. Aeration Tank 2 37.50Sg.m x 3.60m
17. Settling Tank 1 18.00Sg.m x 3.05 m
18. Sludge Holding 1 2.50m x 2.50m
Tank X3.65m
19. Filter Feed Tank 1 52.5Sg.m x 3.35m
20. Pressure sand filter | 1 1.60m Dia x1.50m
HOS
21. Activated carbon 1 1.60m Dia x1.50m
filter HOS
22. UV System 1
25Cu.m/hr,Dosage2
oow
23. Treated Water Tank | 1 44.0Sg.m x 5.65m
24. Filter Press 1
610mmX610mm,12P
lates
25. STP with Capacity 1 -
of 860 KLD
26. Bar Screen 1 1.00mx 1.00 m
27. Equalization Tank 1 11.40m x
10.20mx2.5m
28. Aeration Tank | 1 8.50m x 5.25m
x5.60m
29. Aeration Tank Il 1 45.5Sg.m x 5.50m
30. Settling Tank 1 5.40m x 3.00m
x5.20m
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31. Sludge Holding 1 5.40m x 2.00m
Tank x4.30m
32. Filter Feed Tank 1 5.40m x 5.96m x
4.3m
33. Pressure sand filter | 1 2.00m Dia x1.50m
HOS
34. Activated carbon 1 2.00m Diax 1.50m
filter HOS
35. UV System 1
40Cu.m/hr,Dosage3
20w
36. Treated Water Tank | 1 12.20m x 5.30mx
6.2m
37. Filter Press 1
610mmX610mm,12P
lates

b). Trade Effluent Treatment Plant Details

Treatment status: No trade effluent and hence does not arise

13. Details of sewage/trade effluent
disposal
a). Sewage Disposal Details
S.No. Description of Outlet | Quantity(KL D) Disposal
1. Sewage 829.0 376 KLD for flushing,
216 KLD for
Gardening, 237 KLD
to CMWSSB-
Nesapakkam
Decanting point
b). Trade Effluent Disposal Details
S.No. Description of Outlet | Quantity(KL D) Disposal
1. Nil 0.0 Nil

14. [a Details of Non Hazardous Solid

Wastes
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SL. No. |Natureof Solid Quantity  |Unit M ode of Area of
Waste disposal land
ear mar ked
for
storage/dis
posal(in
sq.Metre)
1. Biodegradable 3269 Kg/day Treated in | 50
Waste Organic
Waste
Converter
and
manure
used for
green betl
developme
nt
2. Non biodegradable | 2179 Kg/day Handed 30
waste over to
recycler
3. STP Bio sludge 87 Kg/day Used as 20
manure for
green belt
developme
nt
14. [b] Details of Hazardous Waste
SL. [Nameof Process |Nameof |Quantit |Waste |Waste |Waste |Area
No. Process |y T/Y |Type Storage |Disposal | ear mar
Waste ked for
(Catego Storage/
ry No) Disposal
15. Total Gross Fixed Assets (GFA) (Rs. in 99300.0
Lakhs)
16. Cost of water Pollution Control 75
Measures (Rs. in Lakhs)
17. No. of Employees working per day 9946
(including contract workers)
18. Date of commissioning 15/10/2016
19. Details of habitation: (All the habitation
located within 1KM radius of the unit)
SL.No. Name of habitation Distancein Kms |Population
1. Ayyapanthangal Village 1 10000
20. [a] Name of the nearby Roadways SH-55 - Mount Poonamalle Road

(o]
21.

Distance from the sitein Kms
Details of water bodies like

|akes/rivers/canals within a radius of
1 KM and rivers within a radiusof

oK
Kl
[b]
Kl
[b]

22.

M

use

Name of the Water Source
Distance (in meters)

Land use classification of the site
Authority which classified the land

0.1

Cooum River
3

Residential Use Zone

CMDA
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23 Name and distance of the sensitive area No
like places of Archeological importance,
National Park, Wild Life World
Sanctuary, Marine National Park,
Mangrove Forests, Reserved Forests,
Marsh Landsif any located within 10
KM radius of the unit
24. |stheunit islocated within 1 Km from NO
marine coastal area (sea, estuaries, back
waters)
If yes please mention the distance from
the unit
25. Name and address of all
Directorg/Partners
SL.No. Name of Partner Designation Address
1. S. Razack Director No.35, Benson
Road, Bangalore
- 560046
2. Irfan Razack Director No0.21/22-23, M.
G. Road,
Bangalore -
560046
3. Rezwan Razack Director No0.37/18, Ulsoor
Road, Bangalore
- 560042
4. Sameera Noaman Director No.19, Bellary
Road, Bangalore
- 560080
5. Noaman Razack Director No.19, Bellary
Road, Bangalore
- 560080
6. Rabia Razack Director No.35, Benson
Road, Bangalore
- 560046

List of Documentsas per rule:-

1. Copy of Latest Environmental Statement (If Applicable).

(Attached)

2. Compliance report on the latest consent/renewal of consent order conditions stipulated under

Water & Air Actsissued to the unit.

3.

© 0o N o g &

10.

Latest Test Report - Air & Water 1
Latest Test Report - Air & Water 2
Latest Test Report - Air & Water 3
Latest Test Report - Air & Water 4
Latest Test Report - Air & Water 6
Area Statement  (Attached)

Solid Waste Generation and Management

OWC PHOTO COPY  (Attached)

(Attached)

(Attached)
(Attached)
(Attached)
(Attached)
(Attached)

(Attached)

11. A covering requisition letter stating the status of the industry and activities clearly.
(Attached)

12.
13.
14.
15.
16.
17.

18.

Consent fee under Water and Air Acts payable to the Board.

ECBELLAVISTA (Attached)
MOA  (Attached)

CMDA COMPLETION CERTIFICATE -1
CMDA COMPLETION CERTIFICATE -2

(Attached)
(Attached)

(Attached)

Details of production capacity, actual products manufactured in month wise during the
previous financial year.  (Attached)

RENEWAL FEES PAID RECEIPT

(Attached)
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19. Show Cause Notice Reply Letter issubmitted on 21.10.2020  (Attached)

20. Thelatest Audited Balance Sheet/Auditor certificate showing the Gross Fixed Assets (GFA)
without depreciation of the unit in the prescribed format.Audited balance sheet is compulsory
for all large and medium scale Industries  (Attached)

21. Consent Arrears Fees Period From April 2020 to March 2022  (Attached)
22. Consent Fees Period From April 2021 to March 2022  (Attached)

23. Covering Letter AsOn Date 07.12.2020  (Attached)

24. Covering Letter Ack.Copy Dated 11.02.2021 (Attached)

Declaration

1. 1 certify that all the information / data supplied are true and | have not suppressed
any relevant information. | am aware that furnishing incorrect information /
suppression of relevant information attracts the penal action under section 42 of
Water (P& CP) Act, 1974 as amended.

2. | hereby undertake to make a fresh application for consent in case of change of
either of a product/point of discharge or of the quantity of discharge or its quality.

3. | hereby undertake to abide by the directions/instructions issued by the Board from
time to time.

4. | hereby undertake to apply for consent to operate/renewal of consent along with the
required details 30 days prior to the expiry of consent order.

Signatur e of the Applicant
Name and Designation

Place:
Date:
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74

TAMIL NADU POLLUTION CONTROL BOARD
FORM-I
Application for consent under section 21 of the Air (Prevention and Control of Pollution) Act 1981, as
amended (Central Act 14 of 1981)
(Seerule 7 of Tamil Nadu Air (Prevention and Control of Pollution) Rules, 1983)
(To be submitted in Duplicate)

1. [a] Full Name of the applicant . MRCNAGARAJ
(Occupier of the unit)

[b] Designation . VP - Business Operation

[c] Office addresswith pin code . M/s. Prestige Estates Projects
Limited,
The Falcon House, No.1, Main
Guard Cross Road,
Bangal ore,560001

[d] Factory address with pin code . No0.471, Prestige Polygon, 13th

Floor, Anna Salai, Nandanam,
Chennai, 600035

[e] Phone no. with STD code . 044-42924000

[f] Fax no.with STD code : 044-42924099

[g] Email Id :
veerasi gamani @prestigeconstruction
S.co.in

[h] Website address :

[i] MobileNo. . 7558180808

2. Full Name of the Unit . PRESTIGE ESTATES PROJECTS

LIMITED - PRESTIGE BELLA
VISTA-PHASE |

3. Location of the unit

[a] Survey No/TSNo L 11, 12,2, 3/1, 312, 3/3, 5/1, 8/2A,
50/1A, 50/2, 50/3, 50/4, 51/1A(pt),
51/1B1, 51/1B3, 51/1C1, 51/1C3,
51/1D, 5V/1E, 52/1, 52/2, 53,
54/1(pt), 35, 42/1, 42/2, 42/3A,
42I3B, 4214, 425, 43/1, 43/2, 44/1A,
44/1B, 4412, 44/3, 45/1A, 42/1B,
4512, 453, 45/4A, 45/4B, 46/1, 46/2,
463, 47/1E, 48/1A, 48/1B, 48/2,
48/3, 48/4, 49/1, 49/2, 49/3, 50/1B

[b] Village/Town - IYYAPPAN THANGAL

[c] Taluk . KUNDRATHUR

[d] District . Kancheepuram
4. Loca body Name & Type . KUNDRATHUR Panchayat Union
5. Land Status . Owned

Extent of land (in Hectares) :

[a Total . 10.0199

[b] Build up area . 1737

[c] Solid waste Storage/Disposal area . 0.18

[d] Green Belt/Irrigation area . 3.828

[€] Vacant area{a(b+c+d)} . 4.2749
6. Details of raw materials used )




89

SL.No.

Name of theraw material

Quantity

Unit

Principal
Use

Residential Building Complex
“Prestige Bella Vista”
Comprising of 25Blocks in
17Towers (Each tower having
2basements, Ground plus
16floors)with 2083Dwelling units
&1Block of Club House having
2Basement +Ground+1floor)with
total builtup area(Phase-I)

338361

Sg.m

Residential
use

7. Details of fuel used

SL.No.

Points of
use

Name of fuel

Quantity
inT/d

Calorific
Value

Ash
Content

Sulphur
Content

High Speed Fuel DG

Sets

0.6

10800
KJ/Kg

0.01%

0.05%

8. Details of products manufactured

SL.No.

Name of the product

Quantity

Unit

End Use

Products

Residential Building Complex
“Prestige Bella Vista”
Comprising of 25 Blocks in 17
Towers (Each tower having 2
basements, Ground plus 16
floors) with 2083 Dwelling units
& 1 Block of Club House having
Double Basement floor +
Ground floor + 1 floor) with total
builtup area (Phase -I)

338361

Sg.m

Residential
Use

By Products

Intermediate Products

9. Manufacturing Process
Multistoried Residential Building Complex

10. No. of

Employees working per day

(including contract workers)
11. Date of commissioning
12. (a)Details of Point source emission with

stacks

9946

15/10/2016
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SL.No. |Stack |Source |Contro|Top Height [Materi | Exit Exit M ax
No I dimens|above |al of Gas Gas Discha
Measu |ion GL Constr |Veocit [Temp |[rge
res uction |y
1. 1 DG 0.3 53 Steel | - - -
Set Acoust
725 ic
KVA |enclos
ures
with
stack
2. 2 DG 0.3 53 Steel | - - -
Set Acoust
725 ic
KVA |enclos
ures
with
stack
3. 3 DG 0.3 53 Steel | - - -
Set Acoust
725 ic
KVA |enclos
ures
with
stack
4, 4 DG 0.3 53 Steel | - - -
Set Acoust
600 ic
KVA |enclos
ures
with
stack
5. 5 DG 0.3 53 steel | - - -
Set Acoust
600 ic
KVA |enclos
ures
with
stack
6. 6 DG 0.3 53 Steel | - - -
Set Acoust
725 ic
KVA |enclos
ures
with
stack
7. 7 DG 0.3 53 Steel | - - -
Set Acoust
725 ic
KVA |enclos
ures
with
stack
8. 8 DG 0.3 53 Steel | - - -
Set Acoust
725 ic
KVA |enclos
ures
with
stack
9. 9 DG Wet 0.3 53 Steel | - - -
Set scrubb
725 er with

KVA

stack
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10. 10 DG 0.3 53 -
Set Acoust
500 ic
KVA |enclos
ures
with
stack
11. 11 DG 0.3 53 Steel
Set Acoust
500 ic
KVA |enclos
ures
with
stack
12. 12 DG 0.3 53 Steel
Set Acoust
500 ic
KVA |enclos
ures
with
stack
13. 13 DG 0.3 53 Steel
Set Acoust
725 ic
KVA |enclos
ures
with
stack
14. 14 DG 0.3 53 Steel
Set Acoust
725 ic
KVA |enclos
ures
with
stack
15. 15 DG 0.3 53 Steel
Set Acoust
725 ic
KVA |enclos
ures
with
stack
16. 16 DG 0.3 53 Steel
Set Acoust
600 ic
KVA |enclos
ures
with
stack
17. 17 DG 0.3 53 Steel
Set Acoust
600 ic
KVA |enclos
ures
with
stack
18. 18 DG 0.3 53 Steel
Set Acoust
600 ic
KVA |enclos
ures
with
stack
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19. 19 DG 0.3 53 Steel | - - -
Set Acoust
500 ic
KVA |enclos
ures
with
stack
20. 20 DG 0.3 53 Steel | - - -
Set Acoust
500 ic
KVA |enclos
ures
with
stack
12. (b)Details of Fugitive or Noise emission
SL.No. Sour ce of Type of Pollution Capacity in HP
Fugitive or emission Control
Noise emission M easur es
1. DG Sets Noise Acoustic
Enclosure
13. Total Gross Fixed Assets (GFA) (Rs. in 99300.0
Lakhs)
14. Cost of Air Pollution Control Measures 55

(Rs. in Lakhs)

15. Details of habitation: (All the habitation
located within 1KM radius of the unit)
SL.No. Name of habitation Distancein Kms |Population
1. Ayyapanthangal Village 1 10000
16. [a] Name of the nearby Roadways SH-55 - Mount Poonamalle Road

17.

18.

19.

20.

[b] Distance from the sitein Kms
[a] Land use classification of the site

[b] Authority which classified the land
use

Name and distance of the sensitive area
like places of Archeological importance,
National Park, Wild Life World
Sanctuary, Marine National Park,
Mangrove Forests, Reserved Forests,
Marsh Landsif any located within 10
KM radius of the unit

Isthe unit islocated within 1 Km from
marine coastal area (sea, estuaries, back
waters)

If yes please mention the distance from
the unit (In Meter)

Name and address of all
Directors/Partners

0.1

Residential Use Zone

CMDA

No

NO
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SL.No. Name of Partner Designation Address

1. S. Razack Director No.35, Benson
Road, Bangalore
- 560046

2. Irfan Razack Director No.21/22-23, M.
G. Road,
Bangalore -
560046

3. Rezwan Razack Director No.37/18, Ulsoor
Road, Bangalore
- 560042

4. Sameera Noaman Director No.19, Bellary
Road, Bangalore
- 560080

5. Noaman Razack Director No.19, Bellary
Road, Bangalore
- 560080

6. Rabia Razack Director No.35, Benson
Road, Bangalore
- 560046

List of Documentsas per rule:-

1. Copy of Latest Environmental Statement (If Applicable).  (Attached)

2. Compliance report on the latest consent/renewal of consent order conditions stipulated under
Water & Air Actsissued to theunit.  (Attached)

3. Latest Test Report - Air & Water 1 (Attached)

Latest Test Report - Air & Water 2 (Attached)

Latest Test Report - Air & Water 3 (Attached)

Latest Test Report - Air & Water 4 (Attached)

Latest Test Report - Air & Water 6 (Attached)

Area Statement  (Attached)

Solid Waste Generation and Management  (Attached)
10. OWC PHOTO COPY  (Attached)

11. A covering requisition letter stating the status of the industry and activities clearly.
(Attached)

12. Consent fee under Water and Air Acts payableto the Board.  (Attached)
13. ECBELLAVISTA (Attached)

14. MOA  (Attached)

15. CMDA COMPLETION CERTIFICATE -1  (Attached)

16. CMDA COMPLETION CERTIFICATE -2  (Attached)

17. Details of production capacity, actual products manufactured in month wise during the
previous financial year.  (Attached)

18. RENEWAL FEESPAID RECEIPT  (Attached)
19. Show Cause Notice Reply Letter is submitted on 21.10.2020 (Attached)

20. Thelatest Audited Balance Sheet/Auditor certificate showing the Gross Fixed Assets (GFA)
without depreciation of the unit in the prescribed format.Audited balance sheet is compulsory
for all large and medium scale Industries  (Attached)

21. Consent Arrears Fees Period From April 2020 to March 2022  (Attached)
22. Consent Fees Period From April 2021 to March 2022  (Attached)

23. Covering Letter AsOn Date 07.12.2020  (Attached)

24. Covering Letter Ack.Copy Dated 11.02.2021 (Attached)

© 0o N o g A

Declaration
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1. 1 certify that all the information / data supplied are true and | have not suppressed
any relevant information. | am aware that furnishing incorrect information /
suppression of relevant information attracts the penal action under Chapter VI of the
Air (Prevention & Control Of Pollution) Act, 1981 as amended.

2. | hereby undertake to make a fresh application for consent in case of change in
either of a product/point of discharge or in quantity of emission or of its quality.

3. | hereby undertake to abide by the directions/instructions issued by the Board from
time to time.

4. | hereby undertake to apply for consent to operate/renewal of consent along with the
required details 30 days prior to the expiry of consent order.

Signature of the Applicant
Name and Designation

Place:
Date:
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TAMIL NADU POLLUTION CONTROL BOARD
FORM-I
Application for consent under section 21 of the Air (Prevention and Control of Pollution) Act 1981, as
amended (Central Act 14 of 1981)
(Seerule 7 of Tamil Nadu Air (Prevention and Control of Pollution) Rules, 1983)
(To be submitted in Duplicate)

1. [a] Full Name of the applicant . MRCNAGARAJ
(Occupier of the unit)

[b] Designation . VP - Business Operation

[c] Office addresswith pin code . M/s. Prestige Estates Projects
Limited,
The Falcon House, No.1, Main
Guard Cross Road,
Bangal ore,560001

[d] Factory address with pin code . No0.471, Prestige Polygon, 13th

Floor, Anna Salai, Nandanam,
Chennai, 600035

[e] Phone no. with STD code : 044-42924000
[f] Fax no.with STD code © 044-42924099
[g] Email Id :

sakthivel .t@prestigeconstructions.co
m

[h] Website address :
[i] Mobile No. © 9600066992

2. Full Name of the Unit . PRESTIGE ESTATES PROJECTS
LIMITED - PRESTIGE BELLA
VISTA

3. Location of the unit

[a] Survey No/TSNo L 11, 12,2, 3/1, 312, 3/3, 5/1, 8/2A,
50/1A, 50/2, 50/3, 50/4, 51/1A(pt),
51/1B1, 51/1B3, 51/1C1, 51/1C3,
51/1D, 5V/1E, 52/1, 52/2, 53,
54/1(pt), 35, 42/1, 42/2, 42/3A,
42I3B, 4214, 425, 43/1, 43/2, 44/1A,
44/1B, 4412, 44/3, 45/1A, 42/1B,
4512, 453, 45/4A, 45/4B, 46/1, 46/2,
463, 47/1E, 48/1A, 48/1B, 48/2,
48/3, 48/4, 49/1, 49/2, 49/3, 50/1B

[b] Village/Town - IYYAPPAN THANGAL

[c] Taluk . KUNDRATHUR

[d] District . Kancheepuram
4. Loca body Name & Type . KUNDRATHUR Panchayat Union
5. Land Status . Owned

Extent of land (in Hectares) :

[a Total . 10.0199

[b] Build up area . 1737

[c] Solid waste Storage/Disposal area . 0.18

[d] Green Belt/Irrigation area . 3.828

[e] Vacant area{a-(b+c+d)} . 4.2749

6. Details of raw materials used
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SL.No.

Name of theraw material

Quantity

Unit

Principal
Use

Residential Building Complex
“Prestige Bella Vista”
Comprising of 33 Blocks in 20
Towers (Each tower having 2
basements, Ground plus 16
floors)with 2613 Dwelling units &
1 Block of Club House having 2
Basement +Ground+1 floor)with
total buildup area

449971.58

Sg.m

Residential
Use

7. Details of fuel used

SL.No.

Points of
use

Name of fuel

Quantity
inT/d

Calorific
Value

Ash

Content

Sulphur
Content

High Speed Fuel DG

Sets

0.6

10800
KJ/Kg

0.01%

0.05%

8. Details of products manufactured

SL.No.

Name of the product

Quantity

Unit

End Use

Products

Residential Building Complex
“Prestige Bella Vista”
Comprising of 33 Blocks in 20
Towers (Each tower having 2
basements, Ground plus 16
floors)with 2613 Dwelling units &
1 Block of Club House having
Double Basement +Ground+1
floor)with total buildup area

449971.58

Sg.m

Residential
Use

By Products

Intermediate Products

9. Manufacturing Process
Multistoried Residential Building Complex

10. No. of

Employees working per day

(including contract workers)
11. Date of commissioning

12. (a)Details of Point source emission with

stacks

12911

15/10/2016
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SL.No. |Stack |Source |Contro|Top Height [Materi | Exit Exit M ax
No I dimens|above |al of Gas Gas Discha
Measu |ion GL Constr |Veocit [Temp |[rge
res uction |y
1. 1 DG 0.3 53 Steel | - - -
Set Acoust
725 ic
KVA |enclos
ures
with
stack
2. 2 DG 0.3 53 Steel | - - -
Set Acoust
725 ic
KVA |enclos
ures
with
stack
3. 3 DG 0.3 53 Steel | - - -
Set Acoust
725 ic
KVA |enclos
ures
with
stack
4, 4 DG 0.3 53 Steel | - - -
Set Acoust
600 ic
KVA |enclos
ures
with
stack
5. 5 DG 0.3 53 steel | - - -
Set Acoust
600 ic
KVA |enclos
ures
with
stack
6. 6 DG 0.3 53 Steel | - - -
Set Acoust
725 ic
KVA |enclos
ures
with
stack
7. 7 DG 0.3 53 Steel | - - -
Set Acoust
725 ic
KVA |enclos
ures
with
stack
8. 8 DG 0.3 53 Steel | - - -
Set Acoust
725 ic
KVA |enclos
ures
with
stack
9. 9 DG Wet 0.3 53 Steel | - - -
Set scrubb
725 er with

KVA

stack
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10. 10 DG 0.3 53 -
Set Acoust
500 ic
KVA |enclos
ures
with
stack
11. 11 DG 0.3 53 Steel
Set Acoust
500 ic
KVA |enclos
ures
with
stack
12. 12 DG 0.3 53 Steel
Set Acoust
500 ic
KVA |enclos
ures
with
stack
13. 13 DG 0.3 53 Steel
Set Acoust
725 ic
KVA |enclos
ures
with
stack
14. 14 DG 0.3 53 Steel
Set Acoust
725 ic
KVA |enclos
ures
with
stack
15. 15 DG 0.3 53 Steel
Set Acoust
725 ic
KVA |enclos
ures
with
stack
16. 16 DG 0.3 53 Steel
Set Acoust
600 ic
KVA |enclos
ures
with
stack
17. 17 DG 0.3 53 Steel
Set Acoust
600 ic
KVA |enclos
ures
with
stack
18. 18 DG 0.3 53 Steel
Set Acoust
600 ic
KVA |enclos
ures
with
stack
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19. 19 DG 0.3 Steel | - - -
Set Acoust
500 ic
KVA |enclos
ures
with
stack
20. 20 DG 0.3 Steel | - - -
Set Acoust
500 ic
KVA |enclos
ures
with
stack
12. (b)Details of Fugitive or Noise emission
SL.No. Sour ce of Type of Pollution Capacity in HP
Fugitive or emission Control
Noise emission M easur es
1. DG Sets Noise Acoustic
Enclosure
13. Total Gross Fixed Assets (GFA) (Rs. in 112900.0
Lakhs)
14. Cost of Air Pollution Control Measures 55

(Rs. in Lakhs)

15. Details of habitation: (All the habitation
located within 1KM radius of the unit)
SL.No. Name of habitation Distancein Kms |Population
1. Ayyapanthangal Village 1 10000
16. [a] Name of the nearby Roadways SH-55 - Mount Poonamalle Road

17.

18.

19.

20.

[b] Distance from the sitein Kms
[a] Land use classification of the site

[b] Authority which classified the land
use

Name and distance of the sensitive area
like places of Archeological importance,
National Park, Wild Life World
Sanctuary, Marine National Park,
Mangrove Forests, Reserved Forests,
Marsh Landsif any located within 10
KM radius of the unit

Isthe unit islocated within 1 Km from
marine coastal area (sea, estuaries, back
waters)

If yes please mention the distance from
the unit (In Meter)

Name and address of all
Directors/Partners

0.1

Residential Use Zone

CMDA

No

NO
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SL.No. Name of Partner Designation Address

1. S. Razack Director No.35, Benson
Road, Bangalore
- 560046

2. Irfan Razack Director No.21/22-23, M.
G. Road,
Bangalore -
560046

3. Rezwan Razack Director No.37/18, Ulsoor
Road, Bangalore
- 560042

4. Sameera Noaman Director No.19, Bellary
Road, Bangalore
- 560080

5. Noaman Razack Director No.19, Bellary
Road, Bangalore
- 560080

6. Rabia Razack Director No.35, Benson
Road, Bangalore
- 560046

List of Documentsas per rule:-

1. Auditor Certificate with break up details for the actual Gross fixed Assets (final cost) duly
certified by a Chartered Accountant in the prescribed format.Audited balance sheet is
compulsory for all large and medium scale Industries (Attached)

2. A covering requisition letter stating the status of the industry and Expansion activities
clearly.  (Attached)

3. Compliance statement on the latest Renewal and CTE-Expansion-special conditions
stipulated under Water & Air Acts. (Attached)

4. Comparison statement of the existing and expansion activities in the prescribed format.
(Attached)

5. CTE Compliance Report-Water Act  (Attached)
6. Approved Plan  (Attached)

7. Approved Plan Details  (Attached)

8. Latest CTO Order  (Attached)

9. EC Compliance Report Part 1 (Attached)

10. EC Compliance Report Part 2 (Attached)

11. EC Compliance Report Part 3 (Attached)

12. Environmental Clearance Copy (Attached)
13. AreaStatement  (Attached)

14. Consent Fee Receipts  (Attached)

15. Solid Waste Management  (Attached)

16. Water Balance (Attached)

17. CTE Order Copy (Attached)

18. Demand Draft dated on 10.05.2021 for Rs.168800.00 (Attached)

19. Photographs of the provided measures of ETP/APC/ other compliances of conditions (If
applicable).  (Attached)

Declaration

1. 1 certify that all the information / data supplied are true and | have not suppressed
any relevant information. | am aware that furnishing incorrect information /
suppression of relevant information attracts the penal action under Chapter VI of the
Air (Prevention & Control Of Pollution) Act, 1981 as amended.

2. | hereby undertake to make a fresh application for consent in case of change in
either of a product/point of discharge or in quantity of emission or of its quality.

3. | hereby undertake to abide by the directions/instructions issued by the Board from
time to time.
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4. | hereby undertake to apply for consent to operate/renewal of consent along with the
required details 30 days prior to the expiry of consent order.

Signature of the Applicant
Name and Designation

Place:
Date:
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TAMIL NADU POLLUTION CONTROL BOARD

FORM-II

Application for consent under section 25/26 of the Water (Prevention and Control of Pollution) Act 1974,
asamended (Central Act 6 of 1974)

(Seerule 26 of Tamil Nadu Water (Prevention and Control of Pollution) Rules, 1983)

(To be submitted in Duplicate)

1.

[a] Full Name of the applicant

(Occupier of the unit)
Designation
Office address with pin code

[b]
[c]

[d]

Factory address with pin code

[e] Phone no. with STD code
[f] Fax no.with STD code
[0] Email Id

[h] Website address
[i] Mobile No.
Full Name of the Unit

Location of the unit
[a Survey No/TS No

[b] Village/Town

[c] Taluk

[d] District

Local body Name & Type
Land Status

Extent of land (in Hectares)
[a Total

[b] Build up area

[c] Solid waste Storage/Disposal area
[d] Green Belt/Irrigation area
[e] Vacant area{a-(b+c+d)}
Details of raw materials used

MR C NAGARAJ

VP - Business Operation

M/s. Prestige Estates Projects
Limited,
The Falcon House, No.1, Main
Guard Cross Road,

Bangal ore,560001

No0.471, Prestige Polygon, 13th
Floor, Anna Salai, Nandanam,
Chennai, 600035

044-42924000
044-42924099

sakthivel .t@prestigeconstructions.co
m

9600066992

PRESTIGE ESTATES PROJECTS
LIMITED - PRESTIGE BELLA
VISTA

1/1, 12, 2, 3/1, 3/2, 3/3, 5/1, 8/2A,
50/1A, 50/2, 50/3, 50/4, 51/1A(pt),
51/1B1, 51/1B3, 51/1C1, 51/1C3,
51/1D, 5V/1E, 52/1, 52/2, 53,
54/1(pt), 35, 42/1, 42/2, 42/3A,
42I3B, 4214, 42/5, 43/1, 43/2, 44/1A,
44/1B, 4412, 44/3, 45/1A, 42/1B,
4512, 453, 45/4A, 45/4B, 46/1, 46/2,
463, 47/1E, 48/1A, 48/1B, 48/2,
48/3, 48/4, 49/1, 49/2, 49/3, 50/1B

IYYAPPAN THANGAL
KUNDRATHUR

Kancheepuram

KUNDRATHUR Panchayat Union
Owned

10.0199
1.737
0.18
3.828
4.2749
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SL.No.

Name of theraw material

Quantity

Unit

Principal
Use

Residential Building Complex
“Prestige Bella Vista”
Comprising of 33 Blocks in 20
Towers (Each tower having 2
basements, Ground plus 16
floors)with 2613 Dwelling units &
1 Block of Club House having 2
Basement +Ground+1 floor)with
total buildup area

449971.58

Sg.m

Residential
Use

7. Details of fuel used

SL.No.

Name of fuel Points of

Quantity
use inT/d

Calorific
Value

Ash

Content

Sulphur
Content

High Speed Fuel DG 0.6

Sets

10800
KJ/Kg

0.01%

0.05%

8. Details of products manufacured

SL.No.

Name of the product

Quantity

Unit

End Use

Products

Residential Building Complex
“Prestige Bella Vista”
Comprising of 33 Blocks in 20
Towers (Each tower having 2
basements, Ground plus 16
floors)with 2613 Dwelling units &
1 Block of Club House having
Double Basement +Ground+1
floor)with total buildup area

449971.58

Sg.m

Residential
Use

By Products

Intermediate Products

9. Manufacturing Process
Multistoried Residential Building Complex
10. [a] Water Source Details

SL. No.

Source Type.

Sour ce Name

Quantity

1.

CMWSSB

CMWSSB

806.0

2.

Treated Sewage

STP

Treated Sewage from

768.0

[b] Water Consumption Details

SL. No. |Source Consumption Quatity (KL/D)
1. WC-II: Domestic 806.0
2. Toilet Flushing (Treated Sewage from STP) | 488.0
3. Green Belt Development (Treated Sewage | 280.0
from STP)
11 Details of sewage/trade effluent

generation

a). Sewage Generation Details




104

Total Sewage Generation Quantity :1133.00 KLD
S.No. Sour ce Quantity(KLD)
1. Sewage 1133.0

b). Trade Effluent Generation Details

Total Trade effluent Generation Quantity : 0.00 KLD

S.No. Sour ce Quantity(KLD)

12. Details of Sewage/effluent treatment
plant

a). Sewage Treatment Plant Details
Treatment status: Individual STP
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SL. No. Name of the Treatment | No. of Units Dimensions in metres
Unit
1. STP with Capacity 1 -
of 240 KLD
2. Bar Screen 1 1.0mx 1.2m x 1.0m
3. Equalization Tank 1 6.0m x 6.0m x 2.5m
4. Aeration Tank 2 2.75m x 6.00 m
x4.0m
5. Settling Tank 1 2.75m x 2.82m
x3.85m
6. Sludge Holding 1 2.25m x 6.00m
Tank x4.00m
7. Filter Feed Tank 1 2.75m x 4.55m
x3.60m
8. Pressure sand filter | 1 1.20m Dia x1.50m
HOS
9. Activated carbon 1 1.20m Dia x1.50m
filter HOS
10. UV System 1
10Cu.m/hr,Dosagel
oow
11. Treated Water Tank | 1 3.50m x 4.00m x
4.00
12. Filter Press 1
610mmX610mm,12P
lates
13. STP with Capacity 1 -
of 450 KLD
14. Bar Screen 1 1.20m x 0.70m
15. Equalization Tank 1 12.50m x3.00m
x4.00m
16. Aeration Tank 2 37.50Sg.m x 3.60m
17. Settling Tank 1 18.00Sg.m x 3.05 m
18. Sludge Holding 1 2.50m x 2.50m
Tank X3.65m
19. Filter Feed Tank 1 52.5Sg.m x 3.35m
20. Pressure sand filter | 1 1.60m Dia x1.50m
HOS
21. Activated carbon 1 1.60m Dia x1.50m
filter HOS
22. UV System 1
25Cu.m/hr,Dosage2
oow
23. Treated Water Tank | 1 44.0Sg.m x 5.65m
24. Filter Press 1
610mmX610mm,12P
lates
25. STP with Capacity 1 -
of 860 KLD
26. Bar Screen 1 1.00mx 1.00 m
27. Equalization Tank 1 11.40m x
10.20mx2.5m
28. Aeration Tank | 1 8.50m x 5.25m
x5.60m
29. Aeration Tank Il 1 45.5Sg.m x 5.50m
30. Settling Tank 1 5.40m x 3.00m
x5.20m
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31. Sludge Holding 1 5.40m x 2.00m
Tank x4.30m
32. Filter Feed Tank 1 5.40m x 5.96m x
4.3m
33. Pressure sand filter | 1 2.00m Dia x1.50m
HOS
34. Activated carbon 1 2.00m Diax 1.50m
filter HOS
35. UV System 1
40Cu.m/hr,Dosage3
20w
36. Treated Water Tank | 1 12.20m x 5.30mx
6.2m
37. Filter Press 1
610mmX610mm,12P
lates

b). Trade Effluent Treatment Plant Details

Treatment status: No trade effluent and hence does not arise

13. Details of sewage/trade effluent
disposal
a). Sewage Disposal Details
S.No. Description of Outlet | Quantity(KL D) Disposal
1. Sewage 1133.0 Flushing - 488 KLD,
Green Belt
Development - 280
KLD, CMWSSB
Nesapakkam
Decanting Point - 308
KLD, Treatment Loss
-57 KLD
b). Trade Effluent Disposal Details
S.No. Description of Outlet | Quantity(KL D) Disposal
1. Nil 0.0 Nil

14. [a Details of Non Hazardous Solid

Wastes
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SL. No. |Natureof Solid Quantity  |Unit M ode of Area of
Waste disposal land
ear mar ked
for
storage/dis
posal(in
sq.Metre)
1. Biodegradable 4.24 Ton/day Treated in | 50
Waste Organic
Waste
Converter
and
manure
used for
green belt
developme
nt
2. Non Biodegradable | 2.83 Ton/day Handed 30
Waste over to
recycler
3. STP Bio Sludge 113 kg/day Dried and | 20
used as
manure for
green belt
developme
nt.
14. [b] Details of Hazardous Waste
SL. [Nameof Process |Nameof |Quantit |Waste |(Waste |Waste |Area
No. Process |y T/Y |Type Storage |Disposal | ear mar
Waste ked for
(Catego Storage/
ry No) Disposal
15. Total Gross Fixed Assets (GFA) (Rs. in 112900.0
Lakhs)
16. Cost of water Pollution Control 75
Measures (Rs. in Lakhs)
17. No. of Employees working per day 12911
(including contract workers)
18. Date of commissioning 15/10/2016

19. Details of habitation: (All the habitation
located within 1KM radius of the unit)

SL.No.

Name of habitation

Distancein Kms |Population

1.

Ayyapanthangal Village

1

10000

20. [a] Name of the nearby Roadways
[b] Distance from the sitein Kms

21. Details of water bodies like
|akes/rivers/canals within aradius of
1 KM and rivers within a radiusof

oK

M

[a] Name of the Water Source
[b] Distance (in meters)
22. [a] Land use classification of the site

[b] Authority which classified the land
use

SH-55 - Mount Poonamalle Road

0.1

Cooum River

3

Residential Use Zone
CMDA
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23 Name and distance of the sensitivearea  :  No
like places of Archeological importance,
National Park, Wild Life World
Sanctuary, Marine National Park,
Mangrove Forests, Reserved Forests,
Marsh Landsif any located within 10
KM radius of the unit

24. |stheunit islocated within 1 Km from . NO
marine coastal area (sea, estuaries, back
waters)

If yes please mention the distance from
the unit

25. Name and address of all
Directors/Partners

SL.No. Name of Partner Designation Address

1. S. Razack Director No.35, Benson
Road, Bangalore
- 560046

2. Irfan Razack Director No.21/22-23, M.
G. Road,
Bangalore -
560046

3. Rezwan Razack Director No0.37/18, Ulsoor
Road, Bangalore
- 560042

4. Sameera Noaman Director No.19, Bellary
Road, Bangalore
- 560080

5. Noaman Razack Director No.19, Bellary
Road, Bangalore
- 560080

6. Rabia Razack Director No.35, Benson
Road, Bangalore
- 560046

List of Documentsas per rule:-

1. Auditor Certificate with break up details for the actual Gross fixed Assets (final cost) duly
certified by a Chartered Accountant in the prescribed format.Audited balance sheet is
compulsory for all large and medium scale Industries (Attached)

2. A covering requisition letter stating the status of the industry and Expansion activities
clearly.  (Attached)

3. Compliance statement on the latest Renewal and CTE-Expansion-special conditions
stipulated under Water & Air Acts. (Attached)

4. Comparison statement of the existing and expansion activities in the prescribed format.
(Attached)

5. CTE Compliance Report-Water Act  (Attached)
6. Approved Plan  (Attached)

7. Approved Plan Details  (Attached)

8. Latest CTO Order  (Attached)

9. EC Compliance Report Part 1 (Attached)
10. EC Compliance Report Part 2 (Attached)
11. EC Compliance Report Part 3 (Attached)
12. Environmental Clearance Copy (Attached)
13. AreaStatement  (Attached)

14. Consent Fee Receipts  (Attached)

15. Solid Waste Management  (Attached)

16. Water Balance (Attached)

17. CTE Order Copy  (Attached)
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18. Demand Draft dated on 10.05.2021 for Rs.168800.00 (Attached)

19. Photographs of the provided measures of ETP/APC/ other compliances of conditions (If
applicable).  (Attached)

Declaration

1. 1 certify that all the information / data supplied are true and | have not suppressed
any relevant information. | am aware that furnishing incorrect information /
suppression of relevant information attracts the penal action under section 42 of
Water (P& CP) Act, 1974 as amended.

2. | hereby undertake to make a fresh application for consent in case of change of
either of a product/point of discharge or of the quantity of discharge or its quality.

3. | hereby undertake to abide by the directions/instructions issued by the Board from
time to time.

4. | hereby undertake to apply for consent to operate/renewal of consent along with the
required details 30 days prior to the expiry of consent order.

Signatur e of the Applicant
Name and Designation

Place:
Date:
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AGREEMENT FOR DISPOSAL OF HAZARDOUS WASTE
(USED OIL)

This agreement is made this day the 8" October 2020 between:

M/S Prestige Estates Project Limited, No: - 471, Anna Salai, Teynampet, Chennai - 600018
incorporated in India under the provisions of companies Act 1956

AND

M/S Thirupathi Oil Company Unit 1, S.F .No. 129/2, Venmaniyatoor Village, Tindivanam
Taluk, Villupuram District. (Here in after called the buyer which expression unless
repugnant to the subject or context shall include its successors and permitted assigns)
on the other part.

FASERRNA
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1. PURPOSE OF THE AGREMENT

The purpose of this agreement is to specify the conditions under which seller sells the
products (“products”) to the buyer. The products are listed in the Appendix 1

2. PRICE OF THE PAYMENT.

The scope of work Prices and the applicable curréncy are as per Market rate at that time.

3. DELIVERY TERM

The delivery terms are Ex — Factory

4. BUSINESS CONTACTS.

The business contacts related to these agreements:

The séller

M/S Prestige Estates Project Limited.,

Prestige Bellavista,

S.No:- 1/1, 1/2 etc., Ayyappathangal Village, Sriperumbadur Taluk,
Kancheepuram District.

The buyer

M/S Thirupathi Oil Company Unit 1,

S.F .No. 129/2, Venmaniyatoor Village, Tindivanam Taluk,
Villupuram District

Attend: Mr.N.Viswanathan, contact No: 9094100637

. W

o
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5. RELATED DOCUMENTS.
The following appendices are hereby made part of this agreement.

Itis hereby expressly agreed that a non-disclosure agreement entered into between the
parties shall Remain in force and is applied to this agreement, to the extant that the
terms of such non-disclosure Agreement shall prevail.

6. TERMS OF THE AGREEMENT
This agreement shall be effective 8" October 2020 and will be valid till 9% October 2021.

IN WITNESS WHEREOF this agreement and non ~ disclosure agreement has been duly
signed and executed by the parties hereto in two original copies on the date written
above.

Name: Mr.Nagaraj .C

Title: Sr.VP.Head Business Operations

Date:

M/S Thirupathi Oil Company Unit 1,

Br: N\ "\ S o ou pau=han.:
Name :.N.Viswanathan

Title  ; Purchase / Distributor

Date
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Appendix 1
Scope of work:

M/S Thirupathi Oil Company Unit 1 should comply and continue to comply and operate
with all Applicable permits and all applicable environment and other relevant laws,
whether central, State and local laws, regulations and ordinances enacted and/or
notified by all duly constituted authorities.

M/S Thirupathi Qil Company Unit 1 should have obtained all necessary and relevant
permits, licenses and other central, state or local authorizations required to purchase
and handle material and to provide process in services.

All such permits and licenses shall be kept valid by M/S Thirupathi Oil Company Unit 1
even during any extended/renewed terms of this agreement.

M/S Thirupathi Oil Company Unit 1 shall promptly issue certification of disposal for each
and every lot of material bought by it from FIRST PARTY.

Each such certification shall be submitted by FIRST PARTY, within a calendar month of
the lot having been picked up by M/S Thirupathi Oil Company Unit 1

M/S Thirupathi Oil Company Unit 1 shall be solely responsible for processing, disposing
and or destructing all used oil and picked by it from FIRST PARTY.

For any material brought by M/S Thirupathi Oil Company Unit 1 FROM FIRST PARTY, M/S
Thirupathi Oil Company Unit 1 undertakes to keep and retain adequate books and
records and any other documentation consistent with and for the periods required by
applicable regulatory requirements, said records, books and documentation shall be
available for inspection by FIRST PARTY upon reasonable advance notice.
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M/S Thirupathi Oil Company Unit 1 shall provide all labor, Safety materials, tools and
equipment. (“all collectively referred to.for purpose of these clatises tanls”)

M/S Prestige Estates Project Limited., or its authorized agent has the right to perform
and environmental services for the purpose of verifying environmental and safety
procedures followed by M/S Thirupathi Oil Company Unit 1 should the audit result
indicate questionable procedures in HSI sole judgment, not withstanding any other
provision of this agreement, HSI shall have the right to terminate this agreement, in
whole orin part.

M/S Prestige Estates Project Limited.,

Name: Mr. C. Nagaraj
Title: Sr.VP.Head Business Operations

Date:

M/S Thirupath! Qil Company Unit 1,
L
B N -\ S Luoumen Mo N
Name :N.Viswanathan
Title  : Purchase / Distributor

Date

Appendix -2
PRICES AND DESCRIPTION OF SERVICES:
SERVICES:

Collection and disposal of Used oil from M/S Prestige Estates Project Limited., Prestige
Bellavista,
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S.No:- 11, 1/2 efc., Ayyappathangal Village, Sriperumbadur Taluk, Kancheepuram
Bistrict

REGISTRATION:

TNPCB registration No. 1SHRC12111693 DATED 17/05/2018 PROCEEDING No
T2/TNPCB/F.0186VPM/HWA/OS/VPM/2018 DATED 17,05.2018.

TERMS OF PAYMENT:
The material will be cleared from the site against demand draft in favor of Prestige

Estates Project Limited., by M/S Thirupathi Oil Company Unit 1,

£ Project Limited.,
7

£ Nagaraj
Title: Sr.VP.Head Business Operations

Date:

M/S Thirupathi Oil Company Unit 1,

By: N vy { S e noeuthmcon .
Name :N.Viswanathan

Title  : Purchase / Distributor

Date :
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TAMILNADU POLLUTION camm. EBOARD

POLLUTION PREVENTION PAYS .



117

v . Pt
e |
TAMILNADG POLLUTION CONTROL BGARH

AUTHORISATION No- 1ISHRC12111693 dated 1‘71051'2018
medmg No. TZI‘IW&I&WPM{B:WM OS/VPM/2018 dated 17/05/2018

B

Sub: 'ram“"madn Pollution Control Board Hmrdous Waste Authunzaaané}&anawal« M/s.
) F TB’:& OIL COWAZ(‘IY m I p 2972 N OQOR Village,
, Vi f the Hazardous

r of Mis. 'IZEIERU?A’I’.BI OIL COWANY UNII‘ 1 is hereby granted an Authodisation
_ enclosed signed Inspection report for CoHccﬂon.Reccpuon.Stwg&,T or,
TECOV reuse. of hazardous or other wastes or both on the prerises situated at S.F. 1"?9!')
'VENMANIYATOGR Village, TINDIVANAM Taluk, Villopuram Districe. .




“r}'
TAMILNADU PGLL[!TION CONTROL BOARD

Schedule / Name of the |

4.1-0il sTudge or emulsion |

g

43 -Slop oil

S.2-Wasies or residnes
co‘m:ﬁ:uing oil

|355-Chemical sludge from 0.0
waste water treatmens

Th.ls authonzanon shall he valxd fora penod upto 16/05/2023.
The Authorization is issued subject to the following general and special conditions,

POLLUTION PREVENTION PAYS "
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TAMILKADU POLLETIGK CORTROL BOARD
_CONSENT ORDER NO. 1708237833m »&‘EED- B1/08/2017;

v
bl i

I‘ROCEEDINGS NOF.MSEVMUS&)EBJ‘INPUH VPWA!ZMVW bATED &1!08&017

&m
&m:a ISMWA‘@WMH&M ouomrr

RENEWAL OF CONSENT s hereby grasted under Section 21 of the Al (Preveation and Conteol of e bk
Poluion) A, 1981 5 b 1987 (Courl At 14O 981 (it e ACE) mad e
nﬂesamlwdmmadﬂh ~ Imdertp . ;

*

POLLUTION PREVENT!ON PAYS
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T
Tﬂﬂll.ﬂ&n!ﬂ POLLUTION Gﬂml BB&&B

ss%cm,cmmm 3

POLLUTION PREVENTIBN'P S

&l&m M :-}:lu ) fhaF: ! 45

Eiid
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-
mnmae POLLUTIONR Gﬁmﬂk Bﬁﬁﬂﬂ

mmamon.mmr,

5FNo 128/2, Plot No. 7,m&wmvmmvmag;
Pﬁ:m

z&ymwummy ’{'mnﬂl\b&n?ulhmiﬂammlﬁwﬂ. Chmforﬂt\%‘mofhnd
information.

3 wmm&lmmmwmymm Board, Vellors for favour of kind
information.

4. File

POLLUTION PREVEN’I‘[ON M ~s
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TAMILNADU POLLUTION CONTROL BOARD

CONSENT ORDER NO. 17081 9783328 DATED: 01/08/2017.

PROCEEDINGS NO _;a;sswwosmsﬂrrm?c;ngwmw

i

SUB Tamil Mdu Pollution (.Onu-nl Baoard -

Mis.ﬂHRUPATHI OIL
COMPANY UNIT . § F.Nu. 12972, ¥ ivanam Taluk and
uperam Bistrict - I;{enewaﬂ of Cﬁa scharge of sewage

- and/or trads= eifluent under Section 2 ,_; 9.-. ] oiPol[uucm) Act. 1974
l

as'anend iy 1985 (Cenral Act G

The Praprictor

M&THIKUP&TP{I, OIL COMPANY UNIT £,
S/H.No. 129/

VEM‘II‘:’A.’I‘OOR Village ,

| Tindivanam Taluk 5

i V_:Hup_{._u‘mn Distriet .

Authommgthe occupier W make discharge of sewage and /or trade efflucut,

This is subject to the provisions of the Act, e riles 3
conditions incorparated under the Special and Genéral. cong
and suhject to the special conditions annexcd,

s énpulm& inthe C;x;muut Order issued !garitt:r

This RENEWAL OF CONSENT is valid foc e period ending September 30,2023

S.RAIAN ==
'I'amn.l Nadu glglouﬁna EB

POLLUTION PREVEN'H.N PAYS
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TAMILNADY POLLUTION CONTROL BOARD
SPECIAL CONDITIONS
1. This renewal of consent is vﬂm for

operating the facility l‘ar the mannfacrure of produc‘s.’hypmduczs
(Col. 2) at the rate (Col Bj-m@nboncd'gclm\' Any change in the productbyproduct and its qumﬁtv has
10 be browsht to the muqc cffiiw Board and fresh ::zmsegt has 10 be obtained.

| 8L ¢ -~ Deseription  Quantity Unit -
No. i L ; 4 !

(%]

L ke | Kot
Thtarem.waiof:unsm id for operatin; v With the halaw
t.:s..lurgcaixe\ e :
aotice of the Boarta

COutlet No,

.ﬁﬂunnt"ry'_- S
1. i

| on mudé'tky_s own land

T Gniand or gardeniog |

*

FOLLUTION PREVENTION PA‘!’S
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My
TAMILNADU POLLUTION CONTROL BOARD
Additional Cnudmum:
The unit shotl trear and g throu tic-tank am:im) ¢ pit arrangements,
2. The unit shall o 4!% the E?fim&h!. Treammt ?ghlmf: gonunuc@;s _ :g!i{icienﬁym 45 10 achieve the
standards ng. prcscp‘fu L i}zc Board
3. The unit shall Tollow
4. The unit sbal__Lsn
&other Wastes

f’. j :
e anit shall not 511\':& wpubiwco nts
&, The imit shall caswnc thaa, M gase of revision of cor
remit the differance i amouat withi im he dat
cansent fee, this co - will be withdrmwn without

) in. Failing fo remit the
ice and further action will be-

infriuted agninst s per faw™, i
. Tit; utit shall ensgre that the .priﬁﬂw::m quantity shall not be im:‘aqded lhcm;memud production
qunntin,
& The unit shail « csmm that the production quantity shallnat be éxceeded the consented produietion
Quantity, = il
S5.BAJAN ===
District Envuﬁnmenl:al Engineer,
Tamil Nadu Pollution Control Boa rd,
VILLUPURAM
Ao
The Proprietor,

M5 THIRUPATHI OIL COMPANY UNITL,
S F No 129/2, Plot No_ 7, SIDCO Industrial Bstate, Veanusiyathue Village,
 Pim: 604207 - '

i ﬁapy to:
LThe Comumissioner, OLAKKUR "'i'wﬂ:nyat Uniou, Tindivacam Taluk. Villupuram District .

2 Cupy submitied to rbc Member Secretary, Tamil Nadu Pollution Contral Baard, Chensaj &:ri;wﬁ;md?kmd

3. Copy snlmﬁw.:d o the JCEE Monitoring, Tamil Madu Pollution Cﬁnﬂ‘olBoard. V% e for
tniformation. e

4. Fllﬂ

_ POLLUTION PREVENTION PAYS
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TAMIL NADU POLLUTION CONTROL BOARD

No.TNPCB/P&D/2020 Date: 01.04.2020
OFFICE ORDER

EXTENSION OF VALIDITY PERIOD OF CONSENT TO OPERATE |/
AUTHORIZATION EXPIRING ON 31.03.2020 FOR A PERIOD OF THREE
MONTHS TILL 30.06.2020 — REGARDING

Consequent upon the outbreak of Corona Virus (COVID-19), country wide
lockdown with effect from 25-03-2020 has been imposed as a preventive measure to
contain its spread. However, many critical and essential activities have to be
operated uninterruptedly, so that all essential goods and services are made available
to the people. Similarly health care facilities and waste management facilities are
also to be operated continuously to maintain hygiene of the community.

In view of the extraordinary circumstances, the Tamil Nadu Pollution Control
Board by virtue of powers under section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 and section 21 of the Air (Prevention & Control of Pollution) Act,
1981 extends the validity of Consent to Operate for all the units, who have valid
consent to operate upto 31% March, 2020 for a period of three months upto 30"
June, 2020.
¢

Similarly the units/facilities, which are authorized by the Board under:

i.  Hazardous and Other Waste (Management & Transboundary Movement)
Rules, 2016

ii. Bio-Medical Waste Management Rules, 2016

lii.  Solid Waste Management Rules, 2016

and where the authorization is valid upto 31.03.2020, the authorizations granted
under the above Rules are extended upto 30.06.2020. This extension of validity is
subject to same terms and conditions stipulated in the previous Consent to Operate

Orders / Authorizations issued by the Board.
/v_._-/tmn

(A.V. VENKATACHALAM, I.F.S.,)
CHAIRMAN, TNPCB

76, MOUNT SALAI, GUINDY, CHENNAI - 600 032.

Tel : 22353134, 22353135, 22353136, 22353137, 22353138, 22353139, 22353140, 22353141
Fax : 044-22353068

Email : tnpcb@md3.vsnl.net.in  Web : www.tnpcb.gov.in
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4% TAMILNADU POLLUTION CONTROL BOARD e
[ <

No.TNPCB/P&D/2020 Date: 01. 07.2020

OFFICE ORDER

EXTENSION OF VALIDITY PERIOD OF CONSENT TO OPERATE |/
AUTHORIZATION EXPIRING ON 31.03.2020 FOR A PERIOD OF ANOTHER THREE
MONTHS TILL 30.09.2020 — REGARDING.

Ref: Office Order No. TNPCB/P&D/2020, Dated 01.04.2020

Consequent upon the outbreak of Corona Virus (COVID — 19), state wide lock
down with effect from 25.03.2020 has been imposed as a preventive measure to
contain its spread. However, many critical and essential activities have to be operated
uninterruptedly, so that all essential goods and services are made available to the
people. Similarly health care facilities and waste management facilities are also to be

operated continuously to maintain hygiene of the community.

In view of the extraordinary circumstances, the Tamil Nadu Pollution Control
Board by virtue of powers under Section 25 of the Water (Prevention and Control of
Pollution) Act, 1974 and Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 extended the validity of Consent to Operate for all the units, who have valid
consent to operate upto 31%' March 2020 for a period of three months upto 30" June
2020. As the Lockdown is still in force and for the same reasons stated above, the
validity of the consent to operate for all the units who have valid consent to operate
upto 31%" ‘March 2020 is extended for a further period of three months (i.e) upto 30"
September 2020.

Similarly the units/facilities, which are authorized by the Board under:
I.  Hazardous and other waste (Management & Transboundary Movement)
Rules, 2016.
ii. Bio Medical Waste Management Rules, 2016
iii. Solid Waste Management Rules, 2016
and where the authorization is valid upto 31.03.2020, the authorizations granted under
the above Rules are also extended upto 30.09.2020.

This extension of validity is subject to the same terms and conditions stipulated in
the previous Consent to Operate orders/Authorizations already issued by the Board.

2 220
(A.V.VENKATACHALAM, LF.S.))
CHAIRMAN, TNPCB

No. 76, MOUNT SALAI, GUINDY, CHENNAI - 600 032.
Tel : 22353134, 22353135, 22353136, 22353137, 22353138, 22353139, 22343140, 22353141
Fax : 044 - 22353068
Email : thpcb@md3.vsnl.net.in Web : www.tnpcb.gov.in
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Preatiee

Add Prestige to your life

Date: 16.04.2021

To

The District Environmental Engineer,

Tamil Nadu Pollution Control Board,
No.CP-5B, SIPCOT Industrial,

Growth Centre Vandalur - Wallajahbad Road,
Oragadam, SriperumpudurTaluk,
Kanchipuram-603109.

Dear Sir,

Sub: Consent to Operate (CTO) - Residential apartment entitled “Prestige Bella Vista”
S.No.of1/1. 1/2. 2. 3/1. 3/2. 5/1. 8/2A. 50/1A. 50/2. 50/3. 50/4. etc of Ayyappanthaneal
Village, KundrathurTaluk in Kancheepuram District- Reg.

Ref: TNPCB Letter No. F.2549SPR/RI./AE/SPR/2021 dated 18/03/2021.

In continuation to the reference cited above, we are submitting herewith our replies to the
particular requested by TNPCB towards consideration of the Consent to Operate (CTO) for our
project.

S.No TNPCB Query Reply to TNPCB Query
The developer shall apply for CTO for
1. | the entire projects as per CTE within 15
days.

The developer shall operate the
2. |activities only after obtaining | Noted.
necessary consent of the Board.

The developer shall provide Reverse
Osmosis treatment technology for
3. | drinking purpose as per the EC | Noted.
Conditions.

We will apply for CTO Expansion (for the
remaining blocks) within 15 days.

Prestige Estates Projects Ltd., Prestige Polygon, Top Floor #471, Anna Salai, N nnai — 600035
Phone : +91 44 42924000 Fax: +91 44 42924099

Corporate & Registered Office :
Prestige Estates Projects Ltd., Prestige Falcon Towers, No 19 Brunton Road, Bangalore - 560 025
Phone : +91 80 25591080 Fax : +91 80 25591945 www.prestigeconstructions.com
CIN : LO7010KA1997PLC022322
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The shall obtain
authorization under Hazardous and
other waste (Management & Trans
Boundary Movement) Rules, 2016 for
disposal of hazardous waste generated
from the unit.

developer

We wish to state that we have made an
agreement with a TNPCB authorized
vendor, M/s. Thirupathi Oil Company Unit
1 for the disposal of spent/used oil
generated from the DG sets. The copy of
the said agreement is enclosed herewith as |
Annexure [ for your kind reference. '
Also, we will apply for the Hazardous
waste authorization through OCMMS
within 15 days of time period.

The developer shall dispose treated
sewage to CMWSSB STP at
Nessappakkam.

The excess treated sewage is being
disposed to the nearby CMWSSB STP
through tankers of M/s.Natesan Transport.
The copy of CMWSSB fee receipts
towards disposal of excess treated sewage
is enclosed herewith as Annexure II for
your kind reference.

The developer shall strictly abide by
the outcome/order of the Hon’ble NGT
(SZ) in OA No.21 0f 2021 from time to
time.

We will strictly abide by the outcome/order
of the Hon’ble NGT (SZ) in OA No.21 of
2021 from time to time.

We request you to review the above details and the receipt of this letter may kindly be
acknowledged.

Thanking you.

Yours sincerely,

For Prestige Es

"

a7 W

s Projects Limited

.1

=

Authorised Signatory

C. Nagaraj

Sr. VP - Business Operations - TN
Enclosure: As stated above.
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CHENNAI METROPOLITAN WATER SUPPLY AND SEWERAGE BOARD
HO No. 1, Pumplng Station Road Chlmadripet Chennal - 600 002. Ph 2845 1300, 4567 4567

Sewerage T

-uck Service 07_0p0. -~

.. Receipt No. i Referencc Number Daw Customcr_No.
0483100 . ?0217052997 . QZ’;“JUL*Zl ) !
Customer . .r*nTcsm\ TRANSPORT. Tr 9526 ,2399,0786 . - Customer=Ip
Name & 39,, KANNABIRAN STREI‘T HOOHBAL ()
Address CHERNAL~600 077 - ' =
Annual Value (Rs.) ) | Tax Amount (Rs.)| P Time | 01:01
Category- - e - 1" Class L :

- Period 0 Tax Amount ~Charges Amount “Fax Surcharge Charges Surcharge Total -

LA IR A I 2 " o - g . 2,000.

Received Rupees

Two Thousand Only

Cheque / DD/ CC

tash 7

l :Date :

:Bank Name.. -

RN,



-

.
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CHENNM..METROPOLITAN WATER SUPPLY AND SEWERAGE BOARD

H.O. : No 1~ umping Slahon Road Chmtadnpel Chennai‘eoo 002. Ph : 2845 1300 4567 4587

3

Doage.d
G

RefcrenceNumber B _,;Date, L Customer No. :
8 R 0"1?052990 03-JUL~21 . ’ L ) Fetc) j
: Customer; L I Nﬂ m\ TRG?\SPDRT TN, 2777, 2585,9959 . : v oo Custemer=Ip - o
Name & - 000 39, KANNABIRANSTREET,, NOOiBAL (OF : :
oy Address s o . 'CHC?\T\AI“(JOO 17 L L
“Annual- Value(Rs) - - I I’IaxAmounr (Rs)l ) T:me ]
Ly o Category e ~ o i ] Class
e o o ol Pededss o1 - Tax Amounta i Charges Amount Tax Surdxarge Charges Surcharge

~-Sewerage- T{uck, Seruioe;o

Total

- A,." Received Rupees -

{Cheque/DD/CC Tash -~ o | Dae | |  Jecmwe [
Bank Name i S : BrunchNamel ’
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: CHENNAI METROPOLYTAN WATER SUPPLY AND SEWERAGE BOARD

($=H

\ -’;‘ )5 H.O.: No..1,:Pumping Station Road Chimadnpe ; 'hennal 600 002, Ph : 2845 1300 4567 4567 S
Mot - . . . ' 'F'aﬂ? 1
Receipt NO- Rc(‘crcqgc ‘lumbcr o ",.RétQ; o ~Customer No. )
Q4b1284 i :Vv oy tlop;..faﬁ TR N T - o
) . : . ,‘ MRS 4 nul\‘sl BRF ‘ E3 ’J:?; 3 34».!“;;, GH " - - — 1 L :*‘\’ ‘-”;‘“‘*"‘, (, H
{Costomé - ~© 739, KANNABIRAN STREET, NUDMBAL () 8
Natoe & L
FAddress - : LNLM\GI ~600 077 nh e o g
L Annual Value(Rs) |’ ] ] Tax Amount{Rs )} Time { s
Cateaory i } . R e i Class -
Period - " Tax Ameunt: - 1.~ Charges Amount - Tax Surcharge Clxargcs Surcharge < fotal
N guuwu \I"jb 1R 4 WLI\ ubl'v“k\ob_h\){”l} S H c

“1%0tal

“{Received Rupees - Two ‘Thousand only

Cheque/DD/CC " S| pae !
Bank Name L : B ‘

= /" ni*ﬂ

¢t 1o realisation. Setvic




2845 1300; 4567 4567

Reference Number .

Date Customer No.

AWV AR IRV VY

“RRTESAR TRARSPURT TR

ALJURYZL ™

: Customer
-{ Name &
Address

39, KANNABIRAN STRLET M]UHBAL Q

CHERKRAL~500 07

. U7

9I57, B398

T LOSTOMET T I

] Tax Amount (Rs: ) I

U203

Time. |

-Catcgory

: ‘l = Class

Period

B 'i‘axAmount

Total

A,\bewernée'Wruck,Sarv1cn_03“0u0

Charges Amount Bk

- Tax Surcha.rgc* -1 Charges Surcharge

7700

T‘?ml;

- [Received Rupees -

““Two Thousand Only

o Cheque /DD/EC

Tash

I Bank Name:”

Branch Name ]




e
T T

S
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“Prestige Bella Vista CTO Expansion Application - O

S it o Qnﬁne Consent Mmagemant &% Muvsitﬁriﬁg System_ .

R State Pollution Control Soard T o Hmlstryof!nvironment,Forestandciimatcchange
U ’ : : Govgmmen:oﬂndis

- Indystry Profile -
g "Apply_For_Consent .
v Change Passwond -

L Delete App.licatiun

¥ -Oonsent

g_(,alcuiatoi
- Onhne ?ayment venﬁcatxon B ;

L8 Vl@w Hotices ﬁ

W you want to edit some data click on Industry Profite

 Granted L Process RECGRD 90

afterCTE

e e gy
Bm RIS 35

L i T Returned being s
'SxpansEorl Re‘lumed - Cemplete View
- Reason’

ASDE-2021 ¢ Hending Wit
CEOR b - Industey -

10 Expausion through OCMMS 12) 38788041 dated S;OB 2021
Blncks jin:20 Towers (Each tower-having 2 basements;
‘having Double Basement +Ground 31 flopr)wit total “bisi]

rrished any proof for. date of rommissionini
.SSKLD and fresi\ water requlremént s 83

Bl 500KYA $atal capatity
% through the! municnpa!
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6" September 2021

To

The District Environmental Engiheef,;. ,

Tamil Nadu Pollution Control Board, Ay ‘

Plot No.CP-5B, SIPCOT Industrial,

Growth Centre Vandalur, é
Wallajahbad Road, Oragadam,

Sriperumpudur Taluk,

Kanchipuram District — 663109.

Dear Sir/Madam,

Sub: = Remittance of consent fee (CTE Expansion Fee) - Residential apartment entitled “Prestige
Bella Vista® S. No. of 1/1, 1/2, 2, 3/1, 3/2. 5/1, 8/2A, 50/1A, 50/2, 5043, 350/4, etc. of
Avyvappanthaneal Village. Kundrathur Taluk in Kancheepuram District- Reg.

Ref: - 1) QOur fonf,i’njé application for CTO Expansion (38788041) in OCMMS dated 05/08/2021.
2) TNPCB Serutiny Details on 15.08.2021

In continuation to the reference (2) cited above, we are remitting the consent fee (CTE Expansion
Fee) for the amount of Rs. 17,37,400/- for our unit as mentioned in TNPCB scrutiny Details.

In this regard please find enclosed herewith the demand draft drawn in Kotak Mahindra Bank for Rs.
17, 37,400/- (Rupees Seventeen Lakh Thirty Seven Thousand and Four Hundred - only)
vide DD No. 407699 dated 30.08.2021.

Kindly accept the same and issue us the Cash receipt. The receipt of this letter along with the Demand
Draft may kindly be acknowledged.

Thanking you.

Yours sincerely, -
For PrestigeFstates Projects Limited

Authorizéd Signatory
Enclosure: As stated above,

Prestige Estates Projects Ltd., Prestige Polygon, Top Floor #471, Anna Salai, Nandanam, Chennai — 600035,
Phone : +91 44 42924000 Fax: +91 44 42924099

Corporate & Registered Office :
Prestige Estates Projects Ltd., Prestige Falcon Towers, No 19 Brunton Road, Bangalore - 560 025.
Phone : +91 80 25591080 Fax : +91 80 25591945 www.prestigeconstructions.com
CIN : LO7010KA1997PLC022322
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—=_ TAMIL NADU POLLUTION CONTROL BOARD

W T

e OFFICEOF: pocTvPE: | | || |
’\ﬁy OFFICE CODE : CODE -
CASH RECEIPT NO. v ACCOUNTS S.L.

Date:@b/ﬂ?}o?oz\liggﬁ%%%% ngﬁ ﬁ%%;&w l l l i | ! 1
nenbBre .. B&Q&VWQNQ ........ Ja.ebc

ol G P (DT
MLM%WWMM Thowsand

B e T R T S g T S B S

in cash / by D.D. / Banker’s Cheque No 6@%%% .................... dated . .3@/98‘“/&0,2

drawn on KO{G{KM@RAOMML Payable at ,

towards Cess 7/ EMD /. SD / Consent Fee to Air -/ Water -/ Analysis fees / AAQS /
T st

VEM Test Fees / ETI/ OET ... CLE. = EX NS0

B S T S Y T R L2 LT T R P Y R LI LR LR R SOy P PR P

Rs I" Q; [ ’!m Distrigigmti erftal Engineer
. ) ! Tamil Nadqualiutaon Control Board

Sriperumbudur @ Oragadam
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